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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as autho­
rised by the Committee, do present on their behalf this Fiftieth 
Report on Paragraphs 22 and 18 of the Reports of the Comptroller 
and Auditor General of India for the years 1978-79 and 1977-78, 
Unfon Government (Posts and Telegraphs) relatling to Loading 
Coils and Over-stocking of barrettor lamps respectively. 

2. The Reports of the Comptroller and Auditor General of India 
for the years 1977-78 and 197'8-79, Union Government (Posts and 
Telegr.aphs) were laid on the Table of the House on 18 May, 1979 
and 12 June, 1980 respectively. 

3. In this Report, the Committee have observed that a decision 
was taken ip. 1970 and 19'72 by the P&T Department to 
go in for pressurisation of underground cables to prevent entry 
of moisture into the cables and help locate the cable breakdown 
speedily.Based on the manufacturing capacity of the ITI and the 
demands forecast -by the P&T Circles and- Districts, the DGP&T 
even after the decision of pressurisation of coils continued to place 
orders on the Indian Telephone Industries Ltd., Bangalore for S'up­
ply of unpressurised loading coils which resulted in accumulation· 
of its large stocks valuing a.t Rs. 1.30 crores. Faced with this prob­
lem of accumulation of unpressurised coils, the Department nego­
tiated with M/s. Electrohoms, Bangalore for their conversion into 
pressurised type coils on experimental basis but the cost of conver­
sion of an unpressurised coil involved an expenditure of over 
Rs. 8,000 per piece. Whereas the Committee have desired to be 
informed as to how, when and where the balance stock of un­
pressurised coils is proposed to be utilised, they have also recom­
mended that a technical team of experts should go into the matter 
of conversion of unpressurised coils and advise about the perfor­
mance of the converted coils. 

In Chapter II of the Report, the Committee have dealt with 
another case of overstocking of barrettor lamps-a device intro­
duced in electrical circuits to !keep the current at a constant level 
in selector switches in telephone and telex exchanges. The Com­
mittee have observed that as a result of the decision taken in 1972-
73 to decentralise the purchase of barrettor lamps, against the fore-

(v) 
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cast requirement of 11.92 lakh nos. for the 3 years 19'73'-74 to 1975-
76, the actual orders placed on JTI were for 13.95 lakh nos. and the 
supplies received by the Department were 13.48 lakh lamps. Thus 
as on 31-7-1980, the stock of this item with the user units was 9.19 
lakh numbers against the average consumr>tion o.f around one lakh 
pieces in a year. Having observed that there was a failure of 
inventory control system and orders had been placed on the ITI 
without proper assessment of requirements as per consumption, the 
Committee have desired that an investigation be made to find out 
how such grossly exaggerated forecasts were made and to· what 
extent orders place~ on ITI were for quantities higher than those 
estimated. For this state of affairs, the Committee have recom­
mended that :responsibility be fixed on the officers at different 
levels who placed orders in large quantitie.> resulting in overstock­
ing of these famps. 

4. The Committee .(1980-81) examined Paras 22 and 18 at their 
sittings held on 24 December and 12 November, 1980 respectively. 
The Committee considered and finalised the Report at their sit­
tings held on 18 and 23 April, 1981. Minutes of these sittings of the 
Committee form Part II* of the Report. 

5. For reference facility and convenience, the observations and 
recommendations of the Commi'ttee have been printed in thick 

r type in the body of the Report and have also been reproduced iri. 
a consolidated form in Appendix III to the Report. 

6. The Committee would like to express their thanks to the 
Officers of the Ministry of Communications' (P&T Board) for the 
cooperation extended by them in giving information to the Com­
mittee. 

7. The Committee also place on record their appreciation of 
the assistance rendered to them in the matter by the Office of the 
Comptroller and Aud~tor General of India. 

NEW DELHI; 

Apri l 25, 1981 

Vai.sakha 5, 1903 (S). 

CHANDRAJIT YADAV, 

Chairrrlan, 

Public Accounts Committee. 

*Not printed. (One cyclostyled copy laid on the Table of t\\s­
House and five copies placed in Parliament Library). 



-~?ludit Para: 

REPORT 

I 

LOADING COILS 

, 

:il. Over-stocking of unpressurised loadipg coils and their conversion. 

1.1. To remove distortion and attenuation of speech, loading 
'coils are inserted in the underground cables at regular intervals. 
· These loading coils (unpressurised type) were procured by the 
=:Director Generaf, Posts and Telegraphs (DGP&T) from the Indian 
Telephone Industries (ITI), Bangalore. To prevent entry of mois­

·<ture into t_he cables and help locate the cable break downs speedily, 
the department decided (197()' and 1972) on pressurisation of under­

_-ground cables and the Telecommunication Research Centre (TRC) 
-1inalised a tentative design ·of the pressurised type loading coil jn 
-consultation with the ITI in 1971-72. Notwithstanding the aforesaid 
<developments, based on the manufacturing ca.pacity of the ITI and 
·the demands forecast by the circle•3 and districts, the DGP&T contf­
mued to place orders on the !TI for supply of the unpressurised type 
..'l-c>ading coils. 

1.2. ln April 1976 and January 1977, taking note of less require­
·-ments of unpressuri~ed loading coils and the above developments, 
-:.the department cut d<;>wn the orders placed on the !TI for this type 
~f loading coils. However, on protests by the ITI that it had arranged 
·substantial quantities of raw material and components for complet­

.::ing manufacture against pending ordel."3, the DGP&T agreed (Feb­
"Tuary 1977) to accept 429 loading coils awaiting tests in the depart­
mental test room at Bangalore. After making all these supplies, the 
lTI was still (Nove~ber rn79) left with loading coils of vari~s 

·':Sizes and the connected sub-assemblies costing Rs. 10.84 lakhs. 

1.3. Though the TRC had apprehended in January 1977 that the 
1>ressurised cables would be damaged if used with unpressurised 
1.oadfng coils, the DGP&T instructed (July 1978) the field units to 

-.utilise these unpressurised loading coils so that the large stocks 
( value Rs. 1.16 crores) that had accumulated in the store depots, 

·t!OUld be exhausted. There was, however, not much response from 
t he field units for lifting the coils. The General Manager, Telecom­
mmnications, Bangalore had also pointed out (February 1979) to 
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the DGPI' that the use of unpressurised loading coils with pres­
surised cable led to serious difficulties and would "amount to run-

' ning of lakhs worth of cables for the sake of a few thousands worth. 
of loading coils." There was nothing on record to show that the 
department examined the question of assessing damages on this . 
account. 

1.4. Faced with the problem of accumulation of unpressur.iSe!l 
loading coils, the TRC held (May 1979) discussions with firm 4.A>~ 
of Bangalore, a supplier to the ITI, for conversion of unpressurise ci 
loading coils .into the pressurised type. Firm 'A' accordingly, quote«i 
(May 1979) Rs. 23.64 lakhs for de-assembling, and conversion of half 
the accumulated .stock of the unpressurised loading coifs; the cos.t 
of this conversion together with the cost of half the accumulate<! 
stock would amount to Rs. 81.64 lakhs (Rs. 58 laikhs plus Rs. 2.'3.64. 
lakh.s) a•3 against Rs. 49.76 lakhs for the same number of new loadmg 
coils of the pressurised type ayailable from the same firm 'A'. in 
September 1979, the department placed an e}..-perimental order o:m 
firm 'A' for converting a p :i.rt of t he unpressurised loading c;oilh 
into 23 loading coils of 400 pairs of pressurised type at a cost of 
Rs. 1.30 lakhs. The results of conversion of unpressurised in~ 

pressurised coils, the stock actually got converted and 'its cost were 
enquired from the department; reply w as awaited (January 1980)~ 

II. Procurement of pressurised loading toils : 

1.5. (a) Based on technical specifications jointly arri.Vecf at b}­
the TRC and the ITI (March 1972), the ITI developed a prototype- . 
of 400 pair loading coil (pressurised type) and submitted (March 
1976) it to the TRC which cleared it in October 1977. The depart­
ment placed (January 1976) an order for 250 coils on the ITI ; this 
was reduced to 175 coils in November 1976 and the ITI supplied 3'!. 
coils by March 1979. While the ITI could develop a prototype only · 
in March 1976, a private firm 'A' (as mentioned below) fabricateli. 
and offered a prototype in April-May 1973. • 

1.6. Simultaneously, based on the guidance and the know-how · 
given by the TRC to the ITI, firm 'A' fabricated a prototype of 401} 
pair loading coils and offered (April and May 1973) to supply them 
at a price fo Rs. 14,650 per coil and enquired from the department 
its requirements to enable it. to arrange for raw material. On receipt 
of this offer, the department issued (September l'.973) a tender 
enquiry for supply of 200 loading coils of 400 pair s each to TRC's 
specifications; it was, inter alia, stipulated that, simultaneous with 
the submission of tender, the tenderer should submit a prototype -
of the loading coils to the TRC for evaluation. Out of 1'3 firms whic.b. 
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submitted their tenders, only firm 'A', whose rate of Rs. 15,940 per· -
loading coil was the sixth lowest, had submitted the prototype. 
Having found the prototype of firm 'A' to be satisfactory although 
there were some minor defects, the department placed (April 1974) . 
on it an order for supply of 200 loading coils of 400 pairs each. 
(value: Rs. 31.88 lakhs) at the tendered rate. 

1.7. The final pototype received from firm 'A' in July 1975 was· 
approved by the department on 7th January 1976 though formal 
approval was issued in March 1976. In the meantime, at the request 
of the supplier, the date of delivery of the coils was first extended 
to 31st May 1976 and then to December 1976. The number of loading 
coi13 to be supplied was also reduced from 200 to 150 coils. The sup­
ply of 150 coils was completed by firm 'A' by December 1976. The· 
department also decide·d (September 1977) not to recover any liqui­
dated damages (Rs. 0.29 lakh) from the supplier for late delivery 
of coils on the ground that this was a development order. The order 
for the ·5'0 loading coils curtailed earlier was restored fo November,. 
1977 with the date of delivery as December 1977, later extended to 
April 1978 when the supply was completed. The rate was increased 
(April 1975) from Rs. 15,940 to Rs. 16,215 per coil on account of 
change in specifications by the department and again (June 1977) 
to Rs. 16,727 per coil because of the reported variation in the 
price between the imported and the indigenous stub cable pur­
chased by the firm from the Hindustan Cables Ltd. (HCL) for manu­
facture of loading coils. !he total ccst of the 200 coils was, thus, 
Rs. 33.4q lakhs against the original order for Rs. 31.88 lakhs. 

1.8. (b) In February 1978, firm 'A' approached the department 
for placing further orders of 50 coils on it in consideration of which 
it offered a discount of 2 percent on the earlier price of Rs. 16,727 
per loading coil. The department placed further three orders for 
total of 200 coils on it in July 197"3, August 1978 and January 1979 
for total cost of Rs. 3·2.79 lakhs for supply of 100 coils by 31st Decem­
ber 1978 and 100 coils by June 1979, on receipt of the order of 
January 19·79 for 100 coils, firm 'A' requested the department to 
enhance the rate of Rs. 16,727 to Rs. 17,750 per loading coil on the­
ground that the prices of raw material had gone up. This was agreed 
to by the department in June 1979. On a further request by the 
firm that its offer of 2 percent discount was only for 50 coils ordered 
in July 1978 and not for any subsequent order placed on it, the 
department amended the o.rder of January 1979 further in Septem­
ber 1979 cancelling the provision of discount of 2 percent. The total 
value of the three orders, thus, increased from Rs. 32.79 lakhs to 
Rs. 34.15 lakhs. The delivery periods were also extended from time 
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:to time. Suppl:ies against first two orders (50 coils each) were 
-completed within t~e ext~nded ~elfvery period (May and August 

/ 1979) and those against the third order- (100 coils) extened up to 
December 19'79 were continuing (November 1979). 

1.9. (c) During the cours~ of the above supplies, firm 'A' inform­
<ed the department (April 1978) that it had also completed proto­
·type samples each of the 50, 100 and 2001 pair loading coils suitable 
for pressurised cable. The rate quoted by firm 'A' were considered 
by the department to be comparable with that of 400 :pair coils which 
bad already been supplied by firm 'A'. While recording in depart­
mental file that a tender enquiry would be floated before placement 
of bulk orders in future , the department placed on firm 'A' (August. 
1978) an order for supply of 6 coils each of 50, '100, 200 and 800 
pairs at a cost of Rs. 2.76 lakhs. In September 1979, however, the 

. department decided to negotiate. the rates for bulk order with firm 

·'A' instead of inviting tenders on the ground that: 

there would be a procedural time lag between floating a 
tender and taking a decision to place a.ctual orders; and 

the proposed order would be restricted to the require­
ments of the current year and that for the next year on­
wards, tenders wouJ.d be called for. 

1.10'. Following negotiati~ns, the department placed an order 
·(October 1979) on firm 'A' for 480 loadingi coils of 50 to. 800· pairs 
for Rs. 59.39 lakhs. 

1.11. Thus, orders worth Rs. 1.30 crores as det&iled in (a), (b) and 
(c) above were placed on firm 'A' partly (Rs. 33.45) lakhs) on the 

·basis bf its tender and partly (Rs. 96.30 lakhs) on negotiations. 
-without inviting tenders. 

The department stated (February 1980) that: 

based on the fore~ast q_f demand and keeping in view the 
slow progress is development of pressurised loading coils, 
the department placed a number of orders for non­
pressurised loading coils in -small sizes on ITI; 

it had n~en possible to utilise the entire stock mainly 
because in the larger telephone districts, the require­
ments were for larger sizes and there were no large size 
loading coils in the accumulated stock; · 

j 
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it was conceded that the total cost of converted coils 
would exceed the cost of the new pressurised assemblies, 
but this was inevitable; 

- While firm 'A' had been able to develop a prototype and 
had submitted a quotation, in the inte'rest of developing a 
wider base it was decided to call for tenders (September 
1973). Orders were placed on this firm on the basis of 
proven capability. 

1.12. The following are the main points that emerge: 

Despite decision (1971-72) to introduce pressurised load­
ing coils, the department continued to place orders oh the 
.lTI for unpressurised loading coils resulting in accumula­
tion of stock of unpressurised coils wor.th Rs. 1.16 crores 
by 1978 with very slow off-take because they were of 
smaller sizes while requirements were fO'!' larger sizes. 

I 
Although the TRC had apprehended (January 1!}77) 
damage to the pressurised cables if used with unpressuris­
ed loading coils, instructions we're issued (July 1978) by 
the department for such use by making some improvisa­
tion; but no assessment of the quantum of damage to 
cables on this a-ccount was made. 

The estimated cost of conversion of half the accumulated 
stock of unpressurised loading coils (Rs. 58 lakhs) into _the 
pressuried type would amount to Rs. 23.64 lakhs making 
their total cost as Rs. 81.64 lakhs against the cost of 
Rs. 4e.76 lakhs for the same number of pressurised -coils. 

Based on the technical guidance and the know-how given 
by the TRC to the ITI, firm 'A' fabricated the prototype 
of 400 pairs in April-May 1973 itself whil~ the ITI deve­
loped the same only in March 1976. 

Order worth Rs. 59.39 lakhs was placed (October 1979) on 
firm 'A' without inviting tenders even though the depart­
ment had stated in August 1978 at the time of earlier 
purchase that tender enquiry would be issued before 
making further pur9hases. 

[Paragraph 22 of the Repart of the Comptroller and Auditor 
General of India for the year 1978-79, Union Government 
P0sts and Telegraphs)] . 
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I-Oversto'cking of unpressurise~ loading coils and their conversion 

1.13. The Audit Para points out that to remove distortion and 
attenuation of speech, loading coils are inserted by the P&T Depart-
ment in their underground cables at regular fntervals. Earlier these- ; . 
loading coils were of unpressurised type and were procured by the· 
Director General Posts and Telegraphs (DGPT) from the Indian 
Telephone Industries, Bangalore. 

1.14. The Committee desired to kno:w whether the unpressurised 
loading co'ili3 were manufactured within the !TI and/or also obtained 
from outside firms in the form of manufactured parts or complete . 
assemblies. The Ministry of Communications, in a note, have stated: 

"Complete Loading Coils 'Pot Assemblies' were manufactured 
in IT! by purchasing cast fron cases from outside sources. 
Loading coil assemblies were also obtained from outside 
sources apart from being manufactured in IT!. Parti­
culars indicating supplies of loading coil assemblies during 
the period 1972-77, the quantities and the values as fuor­
nished by !TI, are given below: 

----------·-------- ------ -- --· 
SI. Name of Supplier 
No. 

Quan tity Value in Rs .. 

I 

1. M/s. Mysore Electronics, Bangalore 18 1 Nos. 2,80,048 

2. M/s. Southern Electronics, Bangalore . 155 " 2,54,460 

3. M/s. Electrohm, Bangalore 455 " 7,53,000 

4. M/s. DDS Electronics, Bangalore .460 6,72,973 

5. M/s . Arrow Electronics, Bangalore 190 " 
2,62,670 

6. M/s. SK Electronics, Bangalore, 890 " 11 ,59,840 

7. M/s . Siwvel Electronics, Bangalore 500 " '. 62,450 

8. M/s Lunar Electronics , Bangalore 59 " 83,901 

2440 Nos. 

------------~--------

Note : Cost of Loading Coil Assembly varies according to the number of coils in the­
pot. It varies from Rs. 1240 oo for 50 coil assembly to Rs. 2500 .oo for· 
200 coil assembly. The imported Core material for manufacture of coil 
assembly is supplied by IT I to the manufacturer. 

The suppliers of cast iron <:astings are: 

1. M/s. Bangalore FoundTies (P) Ltd. 
2. Mis. AG Iron & Steel Works. · 
3. Mis. Venus Metal Works. 
4. M/s. Castings Foundry (P) Ltd. 
5. Mis. Mysore Metal Industries. 
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The supplies were selected on basis of competitive offers and 
their manufacturing capacity." 

· 1.15. The Audit PaTa further points out that to prevent entry of 
moisture into the cables and help locate the cable breakdowns 
speedily, the Department decided in 197'0 and 1972 on pressurisation 
.of underground cables implying thereby that the unpressurised 
loading coils in use till then would gradually be replaced. by pres­
surised loading coU.3 for which the Tele-Commun'ication Research 
Centre (TRC) had also finalised a tentative design in 1971-72. How­
ever notwithstanding the aforesaid developments, based on the 

. ' manufacturing capaci'ty of the !TI and the demands forecast by the 
Circles and Districts, the DGPT continued to place O'rders on the !TI 
for supply of unpressurised type loading coils. 

1.16. It was only in April 1976 and January 1977 that the P&T 
Department cut down the order placed on the !TI for the unpressur­
ised loading coils. Since the !TI had arranged substantial quantities 
-of raw material and components for completing manufacture against 
pending orders, the DGPT agreed in February 1977 to accept 429 
loading coils awaiting tests with the !TI~ After making these sup­
·plies, the !TI was still left in November 1979 with loading coils of 
·various sizes and the connected sub-assemblies costing Rs. 10.84 lakhs. 
'The Committee enquired (i) why the !TI could not stop further 
:manufacture of unpressurised loading coils and divert the material 
in hand to other uses or dispose it of otherwise and (ii) what were 
the broad items of material then in hand which would have become 
surplus· because of switch ov€T to pressurised loading coils and what 
was their cost. The Ministry of Communications, in a note, have 
.stated: 

"Manufacture of loading coils and loading coil assemblies 
were immediately discontinued. The ferrite core material 
which was available in stock an~ which was also on order 
was utilised in oth€T projects. Other materials such as 
castings and loading coil assemblies could not be utilised 
on other projects as these are special items unique to 
loading coils. Items which became surplus and their cost 
are: 

(a) Loading coil assemblies 589 Nos. 
valued at 

(b) Castings 663 Nos. valued at 
Rs. 8.51 1akh3 
Rs. 2.33 lakhs 

Rs. 10.84 lakhs 
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. 1.17. Asked how the above, mentioned s~ock of loading coil assem­
blies and castings was disposed of, the Ministry of Communications. 
have stated that "This amount has been taken for writing off''. . . . . 

1.18. To another question · whether any further supplies in the­
form Of raw material or parts etc. for being used in unpressurised 
loading coils were procured by the ITI from outside firms even after­
April 1976, the Ministry replied: 

"No further procurement of items for unpressurised loading­
coils was. taken af~ April 1976. However, so~e items. 
for which orders were . placed earlier and 90uld not be· 
cancirll~d were receiv~d after April, 1976." 

1.19. The Committee desired to know the figures of total unpres-· 
surised coils and cables in the entire P&T system dwipg 1971-72 
when the decision to pressurise them was taken. The information 
furnfshed by the Ministry of Communications i•3 given below: 

"Data collected in 1971-72 was in Tespect of junction cables 
and primary cables in the Telephone Districts of Bombay, 
Calcutta, Delhi, Madras, Ahmedabad, Bangalore, Hydera­
bad, Poone, Nagpur, Kanpur, Patna and Jaipur as only 
these cables were proposed to be P'ressurised. The total 
length involved at that time was 9000 Km. The number 
of unpressurised loading coils in these District at that 
time was 560." 

I 

1.20. Sin'Ce the Audit Para points out that by July 1.978 large 
stocks of unp•ressurised loading coils valued at Rs. 1.16 crores had 
accwnulated in the Store Depots of the P&T Department, the Com­
mittee enquired whether the field units had been informed in 1972 
or in 1973 of the use of pressurised loading coils and asked to keep 
this in view while sending their requirements of unpressurised 
loading coils. The Ministry 'of Communications, in a note, have 
stated that as a suitable design of pc:ss·urised type loading coil was 
not available no such intimatfon was sent to the field units during 
those years. 

1.21. In this connection, the Secretary, Communications stated in 
evidence: 

''Orders were placed earlier by the various circles and districts 
directly on the ITI orders were also placed from the Direc­
torate. Now 'it seems there was some amount, though not 
very much, of excess ordering compared to what was 
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actually needed on an annual basis or on one or two year 
basis. This might have happened because ·t~ere was a 
delay in the supply by the ITI. So, when the units placed 
orders on· the Directorate, the Directara~e, o~ ~he basis of 
that, consolidated their indents and, 1affer necessary scru-· 
tiny,· placed the orders on the ITI. The eaorlier indents~ 
placed by these units on the LTI might not have-been taken. 
into consideration by the Directorate. 'l;'l;le earlier orders. 
were executed by the !TI. Later indents placed by the· 
Directorate were also executed. "There . was thus a sur­
plus of the supplies compared to the current needs." 

1.22. To a question how it was that not only orders coQtinued to­
be placed for unpressurised coils for all the 6 years from 1972 to 1978 . 
but the CYrders were so big that the stock accumulated to the extent.. 
of Rs. 1.16 crores the witness replied: 

"The decision to go fn for pressurization -0f underground cables­
and, therefore, use of 'pressuTized loading·coils to the extent 
available, along with unpressurized cables, was taken in 
principle. Even at present, our decision is that pressuriza-· 
tion of junction cables and prima•ry cables will be under-· 
taken only in telephone districts, that is, the telephone · 
systems in big cities, and not all over the country. That 
is why, we are still using, in fact we are forced to use, 
for cost and other considerations, unpressu·rized loading· 
cables in other areas." 

1.23. In a subo3equent note, the Ministry of Communications, have · 
stated: 

"Though the Department took decision to introduce pressurisa­
tion of cables in Telephone Districts in 1972, certain steps 
had to · be taken on the supply of required items of equip­
ment for implementation of the decisi'on. Action had to be 
taken to locate suitable source of supply and arrange indi­
genous supply of pressurisation equipment wherever pos­
sible. Some progress was possible in this direction and a: 
modest programme of pressurisation was initiated by 1974-· 
75. Even at this stage use of non-pressurised · 'Coils had to· 
be continued in the telephone districts as well as telecom. 
circles. Upto 1975 there was no indigenous. production of 
either 1pressurised or unpressurised loading coil assembly 
of over 200 pair size. D~velopment of large size loading 

'l coils of pressurised type was taken up by TR.~ and ITI 
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from 1971 onwards but development work took consider­
able time. Pending development of large size pressurised 
loading coil, the department had to undertake procurement 
of loading coils of old design for meeting the requirement 
with whatever was available. It was in this context that 
orde'l's were continued to be placed for loading coils of 
non-pressurised type in smaller size even upto 1976." 

1.24. The Ministry of Communications have listed the following 
two main reasons for acc'Umulation of the huge stocks: 

"(i) With the intensification and expansion programme parti­
cularly in the majO'r Telephone Districts the requirements 
shifted to large size loading coils. With the intensified use 
of the available space on the roads, it became more and 
more difficult to use a number of smaller sized loading 
coils to lay tl~e larger sized cables. 

(ii) There were slippages in the '!'eceipt of loading coils and in 
the interest of timely utilisation of asset already created, 
some of 'the cables were initially commissioned without 
loading coils which no doubt resulted in degradation of 
speech. However, when loading coils did become available 
~here has been reluctance in introducing the loading coils 
on working cables due to interruptions to service on a 
larger scale and resultant public complaints." 

1.25. The stock of unpressurised loading coils in various stO'l'e 
-depots and with field units upto 30th September, 1980 based on phy­
sical verification as intimated by the Ministry of Communications, 
:is given below: 

Size 

50 prs. 

75 " 
100 

" 
150 " 
·200 

" 
TOTAL 

Srock now available in store depots 

Field Officers 
(Nos.) 

843 232 

234 4 

729 156 

IO 15 

329 145 

2,145 552 

Tntal 
(Nos.) 

1075 

238 

885 

25 

2,6g7 

The value of coils in stock with the Department as on 30th 
:September, 1980 crone to Rs. 130.21 lakhs. 

( 
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1.26. Referring to an earlier statement of the Ministry of Com· 
munications that accumulation of unpressurised loading coils was 
partly due to lesser requirement of small size coils, the Committee 
wanted to know when the process of shifting -to large size coils 
started and why steps were not taRen to reduce placement of orders 
'for smaller size loading coils when the Department knew that the 
Tequirement of major Telephone Districts had shifted to large size 
loading coils. The Ministry have, in a note, stated: 

I : 

"During 1969, the need for higher sizes of loading coils was 
felt. The process of shifting to larger sizes started when: 
such coils of suitable _design became available in 1973 by 
import and from 1977 on a regular basis when indigenous 
supplies became available. In the absence of lo{lding coils 
of larger sizes, the order for smaller sizes had to be 
continued." 

1.27. Asked how_ the stock was proposed to be utilised in future. 
'The Ministry have stated: 

' "The stocks available in the Department fall in two categories: 

(i) stocks held in field units; 

(ii) stocks held in store depots. 

.. The stocks of unpressurised loading coils with field units are 
against particulaor estimates. These coils will be used 
while carrying out sanctioned works against which these 
coils were received. The stocks of unpressurised loading 
coils available with the store depots would be utilised in 
certain types of long distance circuits using cables without 
pressurisation and also in various Telecommunktaion 
circles where pressurisation is not to be resorted to in the 
near future. There will also be requirements for rent and 
guarantee long distance circuits. These loading coils will 
be issued to meet these demands.'' 

1.28. Yet in another note furnished on 8th October, 1980, the 
Ministry have stated: 

"The obse'l'Vation is that during the period February 1979 to 
June 1980 about 80 lakh worth of unpressurised loading 
coils have already been utilised. Substantial quantities 
are expected to be cleared in about two o~ three years 
time." · .. ... ·•- 1:-., • P - ' _.,.,.._ _ • .. ' p • 
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; 1.29. Referring to the placing of oTders on the ITJi direct ·by the 
units and the position prevailing at that :time at the headqt1arters 
jn New Delhi, the Committee pointed out that because of lack of'. 
proper coordination, a situation had reached where ultimately the 
P&T Department had got stock of unperssurised coils of various 
sizes to the tune of Rs. 1.16 crores-much more than the current need ... 
So a decision was taken to convert the unpressurised coils int~· 
pressurised ones. The Committee, therefore, wanted to know what 
action the department had taken to ensure that such a thing did not 
happen again. The Secretary, Communications, deposed in evidence:: 

"There is lack of as thorough a scrutiny as one would like. 
More than UOOO items are to be procured 1.n small a.Rd 
large quantities. Administrative Staff College came info 
the picture for advice on inventory control. But it is not 
possible to do with everything necessary in inventory­
cont-rol on the basis of manual working, as large items­
were there. You have different types of inventories. some 
are with actual units; som~ are in divisions. Some are in.· 
store depots. Data have to be available with the Direc­
torate when they place indents. But on the basis of actual' 
working we have found th~t it is not possible to do it 
effectively manually. So we have taken the decision that 
we must computerise these operations. Otherwise th~ 
type of functioning which you rightly adv~ should be· 
there, is not possible." 

1.30. Referring to the above statement, the Committee enquired 
:what sort of advice was given by the consultants. The witness stated: 

"We had an Indian Consultant also. The Administrative Staff 
College, Hyderabad, had to go in detail into the facts and 
figures and analysis and their recommendation had to be· 
considered and the foreign consultants gave us their final 
views. The British firm was Mis. Peet Marwick ancf. 
Mitchel & Co., London." 

1.31. To a question when the clepartment wrote ·to them for--
advice, the Member (TD) P & T Board replied~ · , 

,_ . _. . 

"The Department did not write. It arose due to .a World'. 
Bank appraisal. W~ are ·talking in terms of f~reign ex-· 
change loans and credits· over · s0me years. .There are T 
credits totalling 488 · million dollars. As-- part -of those 
arrangements consultants were appo'inter1 by· the Indian 
Government on World Bank's advice." 
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The Secretary, Communications added: 

"The inventory .control part of this study called for detailed 
examination. That was assigned to the Administrative 
Staff College at the 'instance of the British firm ancl when 
the Staff College gave the recommendations, these were, 
after scrutiny, endorsed by the British firm to the depart­
ment. Subject to correction these reports were given in 
1970-71 and in the light of the recommendations, certain 
steps had been taken to improve our accounting system. 
For example, prior to 1972, the field units were d'irectly 
placing their indents on the !TI for most of the items. As 
a result of this report, we centralised the indenting to a 
considerable extent in the ~-Directorate. Various other 
steps were also taken." 

. 1.32. Asked when the clecision to computerise the inventory 

~ontrol system was taken and what progress had been made in that 

direction. The Ministry, 'in a note, have stated: 

·"The need for computerisation of inventory control was being 
felt for a very long time. In addition to 'inventory control 
there was also need for computerisation of various opera­
tions of the P & T Department such as telephone billing, 
telephone directory .compilation, cable recorcls, etc. and 
accordingly a decision was taken by P & T Board in 
October 1978 for establishment of computers at Bombay, 
Delhi, Calcutta and Madras to provide for these facilities. 
The plan is to use these computers for inventory control 
purposes also on a phased manner. For implementation of 
this proposal, a memo for consideration of the Public 
Investment Board was prepared anci. submitted on 31st 
March, 1980. Clearance of the Public Investment Board is 
awaited. Meanwhile the specification for the computers 
have been finalised in consultation with the Department 
of Electronics. As per the Government of India Regula­
tions, the procurement of computers is to be done through 
the Department of Electronics and arrangements for ini­
tiating procurement action will be made immediately after 
the project is cleared by the Pu)::ilic Investment Boarcl." 

1.33. The Committee were informed in another note that there 
was a centralised inventory control system in the P & T Department 
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which was functioning in the office of the GMTS, Calcutta. The 
figures of inventory during 1977-18 to 1979-80 were as under: 

Rupees in Crores. 
"l11ventory 1977-78 1978-79 1979-80 

Value of stores in suspense 39.01 54.22 58 58 

Stores in transit and advances paid to contractors 56.33 54 .80 55.28 

95 ·34 109 .02 113.86 
et.c. I 

TOTAL 

1.34. Asked what were the terms of consultancy of the British 
firm, what advice was given by them and during which period. The 
following information has been furnished by the Ministry in this 
regarrl: 

I·' 

r 

"The consultants were appointed for the purpose of having a 
review of the accounting procedure of the telecome. opera­
tions of the Indian P & T Department to be carried out in 
accordance with the terms of reference of review as given 
in annexure 4. Some specific additional terms of reference 
were incorporated in the terms of reference Cluring early 
stages of the assignment. These are given in Annexure 
5. The consultants were appointed under P & T Board 

letter No. 9-4/63 B dated 23-7-1964 and the report was 
given by them on 24-8-1965. The firm gave extensive 
recommendations covering the entire range of terms of 
reference pertaining to Accounting Methods, Stores, Work­
shops and Revenue Billing and Accounting. The rletails 
are given ·in the book printed by the P & T Department 
entitled "Review of the Accounting procedure of the Tele­
communications Operations, 1965." 

Amount paid to consultants as fees, air fare, 
living allowances and other contingent 
expenses 

Other expend~ture incurred i.e. pay and 

allowances of officers and staff of P & T 
attacherl to the consultants." 

Rs. 4,49,553.00 

Rs. 82,018.00 

1.35. In another note the Ministry of Communications have high­
lighted the following improvements made in various fields perticu­
larly in the ·inventory system on the basis of the recommendatins 
made hy the foreign consultants: . 

\ 

{l) The accounts were departmentalised by integrating with 
the.Department iri phases ·from 1-4-1960.' 



15 
i . ..,,,.. 

(ii) Internal check system was introduced. 
. - . . , 

I" (iii) Commercial system of Accounts was introduced in the 
Telecom. Wing. 

(iv) Improvements on items ·like telephone bil~ing ancl. account­
ing, and control of inventory have been made. 

1.36. Asked when the necessity for introduction of pressurised 
loading coils was first felt, the Ministry of Communications have 
stated: 

"The necessity for development of loading coils for use in 
pressurised cables w a.s realised by the TRC during 1969:. 
After the decision . was taken by the P & T Board to in­
troduce pressurisation in Telephone Districts in 1972 it 
became necessary to - introduce pressurised type loading 
coils. When source of supply for such coils became avail­
able Engineering Instruction on use of such Loading Coils 
were issued on 23-11-1977." 

1.37. At the instance of the CommiUee, the Ministry have furnish­
ed copies of Minutes of meetings of P & T Boarcl held in 1971 and 
1972 and Memo prepared ·in April 1972 leading to the dec.ision taken 
regarding pressurisation of underground cables. The relevant ex­
tracts are reproduced below: 

A. "Minutes of the Meeting of the P & T Board helrl on 18th 
February, 1971 to decide upon the use of (i) Cable Ducts 
and (ii) Cabl-e pressurisation in the In:d'ian Posts and Tele­
graph Department." 

CABLE PRESSURISATION 
;. POLICY 

I . 

Pressurisation of cables by dry air or nitrogen is a very common 
feature in aU the advanced countries. The advantages of 
cable pressurisatiion are as follows : 

(1) Gas pressurisation prevents the entry of moisture and 
res'ists entry of water during cable break downs, i.e. when_ 
the sheath is punctured. 

(2) The life of the cable increases since it is kept in D' 

healthy condition. 

(3) As the moisture inside the cable is removed, insulation .. 
capacitance, et c. and the impulsing anrl crosstalk per~ 
formance of the circuits are improved. 

, . 
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After detailed discussions regarding the advantages of pres­
surising the underground cables, it was deciderl that ini.., 
tially all new junction cables and primary cables w'ill be 
pressurised in all the Telephone Districts. Till proper 
pressurising equipment is made available pressurisation 
will be carried out by using gas cylinders for feeding. 
Attempts will be made to pressurise all the existing 
junction and primary cables progressively. 

ISSUE OF TECHNICAL INSTRUCTIONS 

It was decided that the T.R.C. should give technical advice on 
cable pressurisation and issue neciessary technical instruc-
tions from time to time. .--

COMPRESSORS AND ACCESSORIES 

The compressors required for cable pressurisation are manu­
factured under very stringent specifications. Hence, at 

this stage, we may have to import compressors and some 
accessories for gas pressurisation . 

P & T Board Approval 

Board Memos will be submi'tted for consideration and appro­
val of ducting and cable pressurisation. 

Progress: ' ' ··-- ··i:: . 

It was decided that the progress made on both ducting and 
cable pressurisation will be reviewed after six months." 

B. P & T Board Memo (April 1972) 

'i . 

Pressurisation is J:lormally carrired out on the following 
cables: 

(a) All junction cables. 

(b) All primary cables. 

(c) All seconrlary cables. 

In our network it is proposed to pressurise all new junction 
and primary cables in all telephone di•.:;tricts and also to 
make efforts to pressurise the existing junction and pri ... 
mary cables." 
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Financial Implication of Cable Pressurisation 

(a) New Cables 
Cost of pressurisation of 20 cables for a length of 8 kilometers 

is as follows: -

Cost of equip1Ilent . Rs . 24000/- r Cost of compressor air dryer Rs . 20000/­

• Rs. 5000/- , Cost of alarm equipment Rs . 2000/-Other cost (Approx) 

--- I . 
TOTAL . R~. 29000/-

29000 x 100 

l 
Cost of installation Rs. 2000/, 

Cost of pressure sentinels & pipe Rs. 2000/­

Cost of installation and pressure 
sentinels Rs. 3000/-

Rs. 29000/-

Rs. 18/-. ·C :ist per 100 meters/cable-
20 x 8000 . 

(b) Savings due to increased life of ~ables: 
The life of an underground cable is of the order of about 30 

to 40 years (This depencis on corrosion, damage suffered 
during life etc.) 

With the cable pressurisation, the cable life increased to about 
40 to 50· years-an increase of about 10 years. 

Cost of 100 meters of cable-Rs. lnO X lOO-Rs. 10000/-

(Cost per meter on an average is Rs. 100. This ·is based on 
actual of payment to HCL on various sizes of cables). 

The saving, because of the increase in cable life shall be the 
interest on capital cost of the cable viz. @7 per cent 
interest, the savings shall be as follows:-

IOOOC X ( 107) IO 

10000 = Rs. 9330/-
(100) 

(Simple 1interest will be Rs. 7000)". 

i.~. many more times than the co-3t of pressurisatioan (Rs. 18/-}". 
Even if we get an increase in life by even one year the 
savings 'will be of the order of Rs. 700/- against an expendi­

, ture of Rs. 18/- per 100 meters. No additional staff is re­
quired for this work where new cables are concerned as 
this work will be done at the li.nstallaHon stage. 

(c} Old Cables: 

Additional staff required for making old cables leak proof,3 say 
at Bombay 1 D.E. and 4 A.Es for about 2 years, cost of these 
5 officials-1,2.0,000 Rs. 
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Total cables to be worked upon about 400 with average length. 
of 2 · Kms-'BOO kms. length. 

1,20,000 
Cost per 100 meters due to extra staff =--- x 

8oo x 1000 
1oo=Rs. 15 per 100 meter. 

Cost of gas Pressurisation of old cable = 18+ 15= Rs. 33 per 100 meters. 

Against this the saving will be of that order of Rs. 9380 per 10()' 

meters of cable." 

C. Extracts from the draft minutes of meeting No. 2 of 1972-73 
of the P & T Board held on 15-5-1972 which have been 
approved by the Chairman and Members are sent to PHM: 
Sectfon for information and necessary action. The minutes 
have to be finally confirmed at the next meeting of the· 
Board. They may, however, be treated as final unless any 
amendment is received. 

2. Monthly progress report of the action taken to implement the­
decision may please be furnished in accordance with Office 
order No. 7 dated the 6th February, 1963. A copy of the 
orders issued and implementation of the decisions may also• 
be supplied to the undersigned. 

15. 11-9/70-PHM Pt. I Use of ducts for laying underground· 
t ables and pressurisation by gas of underground cables. 

The Board further decided that the planning Branch of the· 
Directorate should issue engineering guidelines on the 
subject and supervise programming of work in the field. 
It should also assess experfence in executing the work, and 
give ne·cessary priority to the import of equipments needed. 
for pres·:mrfsation of cables." 

1.38. When the Committee pointed out that in addition to pressuri-­
sation of all new junction cables and primary cables in all the Tele­
phone Districts initially the P & T Board had also decided in 1972 that 
'attempts would be made to pre.:;surise all the existing junctions and' 
primary 'Cables progressively', the Secretary, Communicati.om, ex- · 
plained in evidence: / 

"I would like to clarify that in the telephone system there are· 
different types of cables as has been already mentioned one 
is the junction cable, second is the primary cable and the 
third one is what goes to the subscribers' premises known 

i! as the 'distribution cables'. Now we are going in for the 

I 

' 
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jelly filled types of distribution cables. Pressurised cables-­
enable us to quickly locate the damage caused due t<> 
various reasons and to rectffy the damage quickly. At the 
present moment, we do not foresee a situation having: 
regard to the cost benefit angle, when we would go in for 
pressurisation of the entire cables system including the · 
junction and primary cables throughout the country. As . 
I said earlier excepting in the eighteen districts, in most 
of the smaller towns etc. where there are single exchange · 
uoits, the junction cables are not there-between 
one exchange and another. We are keeping the cost bene. 
fit angle in view. We therefore think it is essential to ger 
in for pressurisation of junr.tion cables and primary cables 
in the telephone districts. We have to keep cost considera--
tions in view." ....... 

1.39. To a question whether cost factor was not taken into con--· 
sideration when the decision to go in for pressurisation of cables · 
was taken, the witnes·3 stated: 

"The decision was to pressurise new junction and primary 
cable•3 in all the telephone districts. This was decided! 

· upon because of the problems faced fn big cities. Under- . 
ground cables and pipes are there for water supply, elec-· 
tricity and various other thing~. Di'rection>.> were issued 
in 1977 in the matter." 

1.40. Asked further whether the decision taken in 1971 or 1972 in. 
this regard still persisted, the witness replied: 

"One point is this. There is a shortage of pressurised cables. 
We do not get these as much as we need. So, we have t o-.. 
make a do with what we get. Therefore, in allocating the . 

prsessurised cables to various units, we comply with the 
directive which had been followed by us so far, namely, 
that the new junction and primary cables in the telephone 
districts must be pressurised." 

1.41. The Committee enquired what action was taken by the P&T · 
Department to apprise the circles and districts of the desirability 
of placing their demands for the pressmised type loading coils. The 
Ministry of Communicc=ttions have stated: 

"The decision to introduce pressurisation of all new junctions . 
and primary cables in all Telephone Districts to be laid . 
in future and to make attempts to pressurise all existing . 

/ 

/ 
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junction and primary cables was taken by the P&T Board. 
in the P&T meeting held on 15-5-1972, after which steps 
were taken to arrange supply of required items of equip-

ment to implement the decision. Dependent upon the 
availabi~ity of items required for introduction of pres­
surisation, it become possible to introduce a modest pro .. 
gramme of pressurisation by rn74-7'5. 

Detailed instructions on pressurisation of cables were issued to 
Circles/Districts under letter No. 7-3/74 PHM dated 
30-4-1974 forwarding TRC Memorandum No. TRC­
WM0008, In the absence of a suitable design of pressurised 
type of loading coil at that time, the instructions provided 
for use on non-pressurised loading coils with gas seals at 
the inlet and the outlet to prevent the loading coils from 
being type loading coil was finalised and on completion 
of development work, Engineering Instruction (G3002) for 
provision of loading coil suitable for use on pressurised 
cables was issued in November 1977.'·' 

1.42. The Audit Para points out that Telecommunication Research 
·' .Centre had apprehended in January 1977 that the pressurised cables 

would be damaged if used with unpressurised loading coils. The 
Committee wanted to know how the field units were still asked in 
July 19'78 to utilise these loading coils. In a note, the Ministry of 
'Communications have stated: 

"In the Technical Memorandum No. TRC/WM-0008 of January 
1974 it was stated that "in the case where non-pressurised : 
PCM repeaters or· loading coils are installed along with 
pressurised ca~les gas seals are necessary at the inlet and 
o·utlet to the repeaters to prevent the repeater housing or 
the loadfng coils pot from being subject to gas pressure." 
The instructions issued in July1 1978 by the Department 
were in conformity with the directions given by TRC in 
1974. Apprehension of TRC expressed in January 1977 
was about the possibilities of leakage of gas by the use of 
non-pressurised loading coils with gas seals which would 
cause operation of pressurised cables less effective. This 
did not imply that the cables would get damaged by use 
or non-pressurised type of loading coils with pressurised 

1.43. The Committee enquired what action was taken on the letter 
·Df February 1979 of G.M. Telecommunications, Bangalore to the' 
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:DGPT pointing out that the use of unpressurised loading coils with 
_pressurised cables led to serious difficulties and would "amount to 
ruining of lakhs worth of cables for the sake of a few thousands 
worth of loading coils." The Ministry have stated: 

"The use of unpressurised loading coils with pressurised 
cables would have only made the operation of pressurisa­
tion less effective. Cable damage as such because of use 
ol such loading coils was not involved. Further protec­
tion which could be had by use of pressurised cables 
would not be available to the same extent in case of de­
velopment of leaks in the gas seals which are to be 
provided with such pressurised loading coils. However, 
the proposal for coversion of existing stock of unpressurised 
loading coils to pressurised loading coils was initiated 
considering the apprehensions expressed by the field unit.'' 

1.44. Asked whether any survey. had been conducted to assess 
-the damage to pressurised cables because of their use with unpr~s­
.:surised loading coils. ·The Ministry have replied: 

"No specific survey was carried out, bl.,tt in the letter of 
February 1979 from G.M. Telecommunications, Bangalore, 
it was indicated ·that they had faced certain difficulties. 
There has been no other report from the field units of the 
difficulties faced due to such an arrangement." 

1.45. The Committee enquired in how many cables the depart­
. ment had loaded the pressurised cables with unpressurised coils. 
' 'The Ministry have stated: 

"In the initial stages of pressurisation introduced in some 
Telephone Districts certain cables which were having un­
pressurised type of loading coils were pressurised. Th~ 

number bf sucli cases is given below: 

Name of District No. of unpressurised loading coi. 
med in p ressurised cables with 

· Gas Barrier 
----·---- - ------ --------------------

~------------ ------------
Bangalore 

Bombay 

Calcutta 

Coimbatore 

4 

19 
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- ----- ----- --- ·---

--- ---·--- ------- ---
Delhi 

Ernakufam 

Hyderabad 

Jaipur 

Kanpur 

Lucknow 

Madras 

Nagpur 

Pune 

2 

------- ·- ·--- -

19 

75 

7 

4 

239 

5 

54" 

On the Committee enquiring as to what was the extent of damage: 
in terms of money caused both to cables and coils because of mixing· 
of unpressurised coils with pressurised cables, the Ministry have· 
stated: 

"There had been no report of actual damage. Some ap-· 
prehensions were ~xpressed by Bangalore District and on 
enquiry tpey have now reported that they· had used four · 
such loading coils. Leakage of gas was detected at some· 
places which were attended to and there were no damage." 

1.46. Asked how it was that in spfte of the advice of the technical'. 
organisation viz. TRC to the contrary, the DGP&T insisted on the 
utilisation of the unpressurised coils so that large stocks valued at 
Rs. 1.16 crores then in stock with the P&T Department could be­
utilised. The Secretary, Communications stated in evidence: 

"Though the letter in question was issued from TRC, and 
later by the same officer when he went to the Bangalore· 
District as General Manager, this observation was not 
accepted by the P&T Directorate as a technically proven 
conclusion~viz. that unpressurised loading coils if used 
with pressurised cables, will damage the cables sub-· 
stantially." 

The Members (TD) P&T Board added: 

"There are two letters referred to here by the audit: one is: 
from TRC and one from General Manager, Telephones,. 

- Bangalore. TRC does nqt state an apprehension of damage_ 
It is the General Man·ager, Telephones, Bangalore who had: 
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come up with such an apprehension. This was the view 
of one officer: we have found no support from any other 
for his view." 

The Secretary, Communication clarified: 

"Unfortunately in one of our replies to audit, a wrong state­
ment was made that TRC apprehends tJhis; this is not 
borne out by documents. We should have corrected it 
there." 

To a question as to why the units were not then coming forward 
-rto use the unpressurised coils, the witness explained: 

"The size of the coils wl!iich were being used was less and in 
crowded areas like Bombay, the space problem is very 
difficult. The second point is that the cable should be 
available at the proper time so that it could be spliced at 
intervals and the whole thing can be P.roperly tested and 
put into service. Supply of cables is at times, mismatched. 
Once it is commissioned, to insert fresh coils is a-..problem; 
it has to be carefully done and it requires much more 
effort. If cables has been laid and traffic is proceeding 
on that road, the field unit would be reluctant to cut it up 
to use the new cable." 

According to Audit Para, the TRC held discussions in May 1979 
-with firm 'A' (M/s Electrohms (P) Ltd., Bangalore) for conversion 
·of unpressurised loading coils into the pressurised type to come over 
the problem of accumulation of earlier type of coils. The firm quoted 

·their rates in May 1979 for doing this job. The P&T Department 
-thereupon placed an experimental order on this firm for converting 
a part of the unpressurised loading coili3 'into 23 loading coils of 

-400 pairs of pressurised type at a cost of Rs. 1.9'0 lakhs. Giving < 
. results of sample conversion as revealed byi field tests, the Ministry 

of Communications, in a note furnished to the Committee in October 
· 1980 have stated: 

"The following stocks of non-pressurised loading coils were 
made over for conversion to 23 Nos. of 400 pair of loading 
coils of pressurised type on an experimental basis: 

50 Pairs 

100 Pairs 

2'00 Pairs 

20 Nos. 

32 Nos. 

27 Nos. 
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The cost of conversion was Rs. 1,97,588. So far 15 Nos. of 
400 pairs coils have been supplied. . Out of this 15, ten 
have been given to Bangalore Telephone District. The · 
balance is being sent to Bombay Telephone District. These · 
loading coils have been supplied in the recent month's. 
Converted loading coils have undergone all the tests" 
prescribed for the pressurised loading coils. Report on 
performance is awaited." 

_ 1.49. Giving reasons for not inviting tenders for bulk conversion . 
of the unpressurised coils, the Ministry of Communications, in a 
note, have stated: 

"Tenders have not yet been invited for bulk conversions. The · 
work of conversion was taken up on experimental basis. 
The question of bulk conversion will be decided after as- -
certaining the result of conversion." 

1.50. In a subsequent note dated 9 February, the Ministry have · 
stated: 

"Two of the converted loading coils have been installed by 
Bangalore Telephone District. GMT Bangalore has reported · 
that the loading coils after installation are working satis- ­
factorily. " 

To a question whether the P&T Department still considered it 
worthwhile spending money on conversion when pr~ssurised coils·: 
had become available, the Ministry have replied: 

"Department will make all efforts to utilise the available~ 

stock of •unpressurised loading coils~ Conversion of addi­
tional quantities to pressurisation type is not contemp-­
lated at this stage." 

1.51. In this connection, the Secretary Communications stated in· 
evidence: 

"In about 4 years time, we will use it up for purposes where-· 
such use is authorised. They are not lying with us un- · 
utilised for many years." 

1.52. Asked whether the Department was thereafter using un­
pressurised coils in places where they were being used. A represen-.. 
tative of the P&T Board stated in evidence: 

"There are . 3 ty~es of areas for the use yf coils. One is the .. 
pressurised m cables, or cable•.> to be pressurised 1n the.: 



telephone districts. In all other places where cables are-­
not, and will not be pressurized, those unpressurized coils 
will be used; and this stock will be drawn upon. Even in 
the area of pressurized cable. Specific model or prototype 
of a pressurized type of loading coils was not available till 
1975 or 1976. Before that, the unpressurized type of coil 
was used with modification. Quite a large number of 
such coils are in· service today in the pressurio.>ed area." 

1.53. When the Committee pointed ou~ that the decision of the 
P&T Department to convert the unpressurised coils into pressurised 
type seemed to have stommed from their apprehensions that the" 
huge .stock of unpressurised coils which had accumulated within the­
Department, was of no use to them, the Secretary, Communications . 
explained in evidence: . 

"It is not correct to say that unpressurized cables which were­

normally being used, were not of any use. As has been 
mentioned by an officer of the circle, if in place of pres­
surised cables, unpres•.>urized loading coils are used, full 
'advantage of the pres'.3Ul'ization of cables for improving the: 
telephone system etc. will not be available to the depart­
ment. We are even now using unpressurized cables and 
unpressurized loading coils in our systetn. We mean to 
use them. 

The issue of stocks available is a separate one. The stocks 
now available in the country will be used up. Last year­
also, Rs. 30 lakhs. worth of these stocks were used, not in 
violation of our principles. These were used in places . 
were we feel that they might be used without damage to 
the telephone system. The possibility of conversion from 
unpressurised to pressuri•.>ed cable coils was explored with 
the firm which made the offer. But orders were not placed 
for the conversion of the entire amount." · 

II-Procurement of pressurised loading coils 

1.54 .. The Audit Para points out that the ITI developed a pro"'. ­
totype of 4·GO pair pressurised type loading coil based on the technical 
specifications jointly arrived at by the TRC (Telecommunications: 
R.esearch .Centre) and the ITI in March 1972 and sent the s'ame to th~ 
TR.C in Ma~ch 1916, ~hich cleared it in October 1977. 
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1.55. The Committee enquired why the !TI did not develop the 
prototype early and independently when this item was required by 
;the P&T Department. The Chairman, !TI said in evidence: 

"The design has two parts; one is the electronic part, which 
is the actual inductance which has to be designed and 
made into coils and the other is the mechanical packaging 
which enables it to be put underground and the electro­
nics part is ITI''S design part . . . . We discussed this speci­
fication with TRC on 3-5-19-71; we had the design finalised 
on 17-7-1971 this was approved by TRC on 25-10-1971 and 
within about 3 months the electronics part was ready for 
utilisation. The other was the mechanical portion, how 
to make it waterproof, withstand pressure, etc.. ·That is 
not a technology that is normally developed by' !TI. It is 
time-consuming and labour-consuming technology Cus­
tomarily we have to depend on subcontractors. !TI has 
been getting similar types of equipment from a number of 
people. So we approached them for assistance in this." 

1.56. Explaining the reasons for a delay of 1! years (March 1976 to 
1Qctober 19·77) on the part of TRC in clearing the prototype submit­
"\ted by the !TI, the Ministry have stated< 

"The prototype offered had to be modified as there were 
defects in the prototype. There were diffe.rent stages of 
testing and a prototype meeting the requirements w~s 

finally tested in August 1977 and prototype approval was 
given on 1-10-1977.'-' 

. 1.57. On being pointed out that even after approval of the pro­
·totype it took the IT! more than two years to stipply 39 pieces in 
'March 1979 against the deI?artment's order of January 1976 for 250 
;$!oading coils reduced to 175 in November, 1976, the Ministry, in a 
:n ote, have intimated: 

..,, 
) .. 

"After the approval of the prototype in October 1977, Mis. !TI 
have completed the S'Upplies of 39 ·pieces against the de­
partment orde:r of 250 loading coils by March 1979. The 
difficulty was particularly with regard to galvanising the 
pots and the lids as well as the fabrication of the heavy 

.. items. For this purpose M/s'. IT! have to depend on other 
supplies. The programme of work was also upset due to 
unprecedented floods in Allahabad during September 1978.'' 
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1.58. To a question as to why the order on ITI i:Q. January 19716 
was reduced from 259 to 175 loading coils in November 1976, the 
Ministry have intimated: 

I 

"A review made in March 1976 indicated that with the sup­
plies. anticipated against the order for 200 nos. with M/s. 
Electrohoms, Bangalore, an additional quantity of 100 nos. 
would be sufficien.t to meet the demands upto and of 
1976-77. Hence the order on Mis. !TI was reduced from 
250 nos. to 100 nos. in April 1976. However, this order of 
100 was modified to 175 in November 1976 as Mis. !TI 
intimated that they have already procured material for 
fabrication of this quantity and it was found that this 
quantity could also be absorbed by the Department." 

1.59. In another note furnished by the Ministry of Communica­
tions, the Committee have been informed that after March 1979, 

Mis. !TI have supplied the following 400 pair loading coils. 

1979-80 54 
1980-81 (Scheduled supply) 50 

1.60. On the Committee enquiring what were the precise difficulties 
faced by the ITI in undertaking mass production of pressurised load­
fog coils, now that it had been able to develop the technique of this 
item and had fn fact supplied a good number of the 1.>ame to the 
d epartmen!, the Ministry have stated: 

"ITI being a light engineering industry is having no facility 
for manufacture of pots, lids, bends etc. required for the 
fabrication Of loading coils. For these heavy engineering 
items, ITI has to depend on outside suppliers. There have 
'Deen failures in the past on the part of outside suppliers in 
not adhering to the delivery schedules. These have contri­
_buted to delays in mass production of these coils by !TI." 

' 

1.61. Asked what was the cost per loading coil supplied by the 
lTI and how this rate compared with that of M/s. Electrohms (P) 
Ltd. Bangalore. In a note, the Ministry have.stated: 

"The price of the coils supplied by ITI was Rs. 30,000 per 
loading co'il of 400 pairs. The price of the loading coils 
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of 400 pairs supplied M/s. Electrohms against each order 
is: as · given bel-Ow: 

Order • 

C 402/P-3/5012 
dated 3-4-74 

C 402/P-3/5012/A 
dated. 15-7-78 

C 402/P-IIl/5012/AI 
dated 9-8-78 

C 402/P-III/5012/A2 
dated 8-1-79 

• Less 2% discount." 

Quantity Rate 

200 Rs. 16,727.12 

100 Rs . 17,750 .00 . 

1.62. During evidence, the Chairman, Ind-ian Telephone Indus­
tries explained the reasons 1for wide variation in prices of coils 
obtained from Mis. Electrohms and those supplied by ITI: 

"Cost of materfal, skilled labour etc. are there. Skilled labour 
involved 'in testing i,s substantial. Unit price in ITI is 
high for skilled labour." 

1.63. Ba•3ed on the technical gufdance given by the TRC to ITI, 
firm 'A' fabricated a prototype of 400 pair pressurised. type loading 
coil in April-May 1973 itself while the ITI developed the same only 
in March 1976 as brought out in the precedi'ng paragraphs. The 
reasons listed for delay in fabricating the prototype on the part 
of ITI, are given below: 

"The development of prototype by firm 'A' was based on 
the discuss~ons held by TRC with this firm based on the 
advice gfven by DGTD- in October 1972. The advice given 
by the TRC to this firm was on the specifications pertain­
ing to pressurised loading coil. On · 10-4-1973 firm 
'A' informed that they had completed loading coil 
assemb1y except stub cable portion. This will indicate 
that the coil development by ITI was finalised by 
October 1971 . The first complete assembly of coil 
was carried out by ITI by April 197f;·. The prototype 
including stllb cable W"at> fabricated .by ITI in April 1976. 
The offer of Electrohms for complete pressurised loading 
coil with stub cable was approved during July 1975." , 

1.64. Since the know-how given by the TRC to the ITI was made 
use of by firm 'A' for developing the prototype, tl}.e Committee 
enquired on what consideratfons technical know-how was passed on 
by ITI to a private firm 'and that too to firm 'A' only. The Ministry 
have replied: 

"~ei:e ~.ere discuss'io~s between T.ij.C and firm 'A' pertain­
illg to specHicatiprn for pre,ssur.'iseQ. ty~~ loading coil 

..\ 
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based on the advice given by DGTD in - ~J>b_ei; ~9:72. 
TRC was not in a PQSition t,o ofXr~ kq.ow-ho,w ~Gr p~qduc­
tion or m_anufactUJ,'~. ~s ~r ii;tf9~m~t.ion g~ve:r;i, by ~':fl, 
ITI also did not give ~he k_now-h~\V ~9r P,re~~urisE!<l: . ~oaQ.­
ing coil to firm 'A'. It will, h~wever, b~ ·s~:µ ... tJ;iat 1;h~s 

firm was already supplying 19ad~.:i:ig <:Oil a~.f:!Ililbl~es to lTI 
as a sub-contractor." 

1.65. Asked wl:iether it was a fact that it was on the advice of 
TRC that this particular firm at B~ngalore d.ev~l9ped the prototype, 
the Member ('!'D), P&T Board said in. evfden~e.: 

"It .is partly correct: The firm approacJ:ied 
on the i.specification and to that extent 
advice on technical specification." 

T~C for aqvice 
TRC ~ve that 

1:66. The Committee enquired what was the syst~m for making 
public the -tentative anif final specifications, prototypes or other 
material articles drawn and produced by TRC. In a note, the 
Ministry have stated: 

"The items developed by TRC for production and uise i'n 
P&T fall under two categories: 

(a) Those to be manufactured exclusive.ly by ITI, HTL 
and HCL; and 

(b) Those that are to be manufactured by agencies other 
than ITI, HTL and HCL. 

In the case of categories falling under (a) discussions are 
held with the concerned Unc;lertaking for taking up the 
productfon according to specificati'on/des~gn. 

In the case of categor ies falling under (b) Vendor develop­
ment is . under:takeQ by inviting tenders for development­
cum-supply of the concerned product. The specifications 
are supplied to all intending tenderers. Discussfons are 
held with the successful tenderers, if desired by them, 
on the •.specification prototype testing etc." 

1.67. The Audit para points ou.t t..l-tat on receipt of the offer of 
firm 'A' in April-May 1973 to supply 400 pairs of pressurised loading 

/ coils at a. price of Rs. 14,600 per coil, the department issued a tender 
enquiry for supply of 200 loading coils of this type to TRC's speci­
ficatio~ It was, inter alia, stipulated that, simultaneous with the 
submission of tender, the tenderer should submit a prototype of the 
loading coil to the TRC for evaluation. Out of 1'3. firms which sub­
mitted their tenders, only firm 'A' whose rat~ of Rs. 15,940 per 

. 

I 
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loading coil was the sixth lowest, had submitted the prototype. 
Having found the prototype of finn 'A' to be sa.tisfactory, the 
Department placed on it in April 1974 an order for supply of 200 
loading coils of 400 pairs each at the tendered rate. The final proto­
type received from firm 'A' in July 1975 was approved by the P&T 
Department on 7 January, 1976 though formal approval was issued 
in March 1976. After admitting dming evidence that when the 
department invited tenders in September 1973, this was the only 
firm in Bangalore which was manufacturing pressurised coils, the 
Member (T'D), P&T Board explained the logic behind inviting open 
tenders alongwith a prototype of the required loading coil and not 
having direct negotiations with firm 'A' which had by then fabri­
cated a prototype of 400 pairs loading coils. 

"This was the only firm which took interest in 1973 to under­
take manufacture of pressurised coils to our specification. 
Of course they finally succeeded in meeting the techni­
cal requirements only in 1975-76. The next question is 
why we should invite tenders when we knew that only 
this firm had the competence. At that time this was one 
of the views taken that we need not invite tenders. But 
I think, as a matter of abundant caution, to make sure 
that this was the only firm. tenders were invited." 

The Member Finance, P&T Board, further clarified: 

I 

"It would not be strictly correct to say that in 1973 this firm 
had the expertise to produce or was producing pressurised 
coils. If that were so, they would have provided us with 
pressurised coils in 1973 itself. In 1973 they gave only the 
prototype ~nd that had to be -tested by the TRC. Clearance 
was given only in 1976. Therefore, it would not be correct 
to proceed on the assumption that this firm had the 
expertise to manuf~ture pressurised coils. In Hf73 this 
firm indicated they had the expertise and they wo4ld 
produce the coils. If I may go back a little, in 1972 the 
depart111ent wanted to import pressurised loading coils. 
At that time DGS&D said there is a firm in the country 
manufacturi;g loading coiis and they gave the address 
of this firm. That is how PaT was placed directly in touch 
with this firm A." 

He added: 

"We floated tender with a view to find out the capacity of 
others. We were interested in trying to develop other 

sources." 

/ 
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1.68. Asked why then only firm 'A' was invited for discussion 

with TRC and_ not other firms for developing this prototype, the 
Secretary, Communications, said in evidence: 

"This firm was particularly mentioned by the DGT&D with a 
view to attaining the objective of self reliance. They are 
s'Upposed to keep themselves informed of firms which 
are engaged in the field of import substitution and things 

· · like that. Tha.t was one firm in this line and this parti­
cular firm was mentioned to us by DGT&D." 

Another representative of the P&T Board stated: 

"The other firms did also respond. We did give them an oppor­
tunity to participate in the sense that we placed educa­
tional orders. We gave a developmentaL order to one of 
the firms and we exhausted all possibilities to see whe­
ther they can develop the prototype. The prototype of 
this particular firm was cleared three years later. Had 
any other firm developed another prototype within a rea­
sona.ble period, say even three years, we would have cer­
tainly taken their case into consideration.'' 

The Secretary, Communications added: 

"We did not know that they had a prototype which will be 
readily approved. We knew that this firm was in the line. 
We need a lot of facilities, apart from expertise, like 
testing facilities, etc. to meet the specification properly. 
Going around, in olY' opinion, would not have been ,very 
helpful. Still it was for this purpose that the open tender 
was issued. In such cases -ii is our normal practice that 
if any firm says we do .it in other fields of production give 
us an educational order, we will take a little more time, 
we will execute that order, then you test our thing and 
then give us a regular order; we did it in this case and 
do it as a rpatter of regular course." 

1.6'9. Both firm 'A' and the !TI had taken quite some time to 
make a prototype. The Committee, therefore, enquired how far it was 
realistic of the department to ask the intending tenderers to give a 
prototype with the tender, after the issue of inviation of tenders in 
September 197'3, by 20 December 1973. In a note, the Ministry have 
stated: 

"The condition of supply of prototype was stipulated in tender 
offer to ensure capacity of the firm to deliver the requiwci 
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items of satisfactory desi'~n and quality. ·Though such a 
-s'tiptilatioh was made in the tender 'offers received from 
other firms without profotype we~e a'lso conSldered to 
develop broader bas~ of supply. Based oii. this eva!luation, 
it was decided to place educationai oders on four other 
firms aiso. Accordfagly an order for 20 assemblies w~s 
/• , I .. .., 

_8laced on M/s. BDS Electronics; Bangalore, in view of the 
' i'nform~hon that. they had bet:n supplying loading coils 
...to 'the IT! under sub-contract. Educational orders for one 
assembly eaCh were proposed for three other firms whose 
quotations were lower than firm 'A'. Apart from these, 
M/s. E'xcison had also made two alternative offres one 
b!!sed on import of complete ·loading coils assembly and 
the second based on the import of assembly of compo­
nents to old design, both of which were not acceptable. 

The proposal to place educational order on M/s. BDS Elec­
trofiics, 'Bangalore for 20 numbers had to be dropped as 
'the firm sought assistance for issue of import licence. 
Out of the remaining three, two did not respond and the 
third one subsequently i~timated that they were unable 
to develop this item. The above will show that even 
though the prototype was sought for, this was not insisted 
upon iri pla.cing the o:rders." 

The Member (Finance), J?&T Board stated in evidence: 

"Even the r;>epartment was not aware in 1972 as to which was 
the firm which was capable of having prototype of the 
pressurised -type. There could have been one firm or many 
firms. At the instance of the DGT&D, we were directed 
to this firm. TN.ere could be a possibility that there. were 
other firms also. We wanted to know whether actu.ally 
there were other nrms, whether there would be response 
from other sources also. So, we floated the tender." 

1. 70. The Committee wanted to know the reasons for delay of 
8 months (from July 1975 to March 1976) in submission of the final 
prototype oy 'firm 'A' and its approval by the Dep~rtment. The 
Ministry nave statE:id: . 

".rh:e sequence of events pertaining to the prototype approval 
is given below: 

1. The prototype testing of the loading coil and the assem­
bly cO'~mence on 14-8-1975 at tne we.rks of firm •A• and 
factory testing was completed by October 1975. 
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2. Th~ factory testing ~~~ fgllow~d gy fiei~ trlStl ~f 5 load­
ing coil . pots in Bangalore Telephone District. 

3. Formal prototype approval based oh the factory tests 
and field trial te~ts was Communicated by T&D Circle to 
the firm ·A• in March, 1976." 

. ~-7_1. , Sfuce according to Audit P~a it tqok . tJ:~e in approving 
the final prototype received from firm 'A' in July 1975 the date of de-

, . ~ ... •• I • ~ " ' · 

livery of the coils against the supply order of 200 numbers of 400 
pairs each piaced in Aoril 1974 on this firm wa8 first e:itended to 31 

- • l - . . . 
May, 1976 and then to December 1976. The number of loading coils 
was also reduced to 1f.o bu't was later on restored iii :N~v~mber 1977 
with the date of delivery as December 1977, later further extended 
to April 1978 when the supply was completed. ~plaining _the consi­
derations leading to reduction of the order ·placed on firm 'A' from 
200 to 150 coils and its su.b5eqll'.ent restoration iii November 1977, 
the Ministry in a note, have stated: 

"Though the initial order placed in- April _1974 wa_s for 200 
numbers this was redu~ed to 150 in Jµly 1976 because 
another order was pending with ITI, Naini and it was 
expected the supplies would be . coming from Naini unit 
also. A review in September 1977 indicated that there _ 
would be delays in supplies from ITI resulting in delays 
in commissioning of telephone exchanges. The original 
order for 200 No·s. on firm 'A' w~s therefore restored in 
November 1977." 

1.72. As regard successive increases in rates per coil from 
Rs. 15,940 to Rs. 16,215 in April 1975 and again to Rs. 16.727 in June 
1977 against the first supply order of Ap.ril 1974 and from Rs. 16,727 
to Rs. 17, 750 for further order of 200 coils placed on. this firm from 
July 1978 to January 1979, asked for by the supplier on one count 
or the other and agreed to by the department, the Committee wanted 

·to know whether 'there existed any provision for escalation in cost 
:in the agreement entered into with the firm. The Ministry of Com­
munications, in a note, have ex'plairied the position as under: 

"There wa$ no provision for ~scalation claus_e in the purchase 
order. The various anierldments to purchase order incor- , 
poratmg change iri prl ce were effected on 'tbe following 
considera ti oh. 

1. 'Amendment to purchase order issued on 4-4::,1975 to 
enable the supplier to incorporate the modification 
suggested by TRC for better corrosion resistance. 

-
. 
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2. Mo4ification in price issued on 7!-6-1977 co~quent ta> 
the variation in the price between imported -and indi­
genous stub cable purchased from HCL as per stipula­
tion contained in the purchase order. 

3. Amendment issued on 15-6-1979 because of a represen­
tation received from firm 'A' for revision of price , for­
orders placed in January, 1979 for 100 numbers of load­
ing coils because of increase in price of raw materials~ 
This change in price was agreed to after negotiations, -
with the firm after considering the justification for 
increase in priice. 

4. Amendment issued on 18-9-1979 deleting 2 per cent dis­
count in price because the firm represented that the 
discount of 2 per cent offered by them on 7-2-1978 was. 
limited to supply of 50 more loading coils at that time 
because they were already having certain components. 
·for manufacture of that quantity of loading coils at that. 
time." 

1. 73. To a question, why the department did not continue 
to pay the same rate of Rs. 15,940 settled initially with this firm 
under the contract agreement for supplies made therefor, the Mem­
ber (Finance) P&T Board explained: 

"During that period, we had to make two changes. These. 
were necessitated by certain technical considerations. In 
the first case, the TRC said that those. loading coils are 
to be buried under the earth and they should be free· 
from corrosion and, therefore, the casing should be gal­
vanised. The requirement of galvanizing was not there­
in the tender. It was a departure because we wanted an 
improvement. So, we had to consider the request of the 
party to give additional amount. It was about Rs. 275 for 
carrying out this galvanizing. Secondly, in the tender 
this party had indicated that they would use the stub 
cable imported from abroad. For technical considerations; 
we told them, they should use the stub cable manufac~ 
tured by the Hindustan Cables Ltd. 

So, this was other modification. We wanted them to use the­
stub cable manufac_tured by the Hindustan. Cables Ltd. 
This difference was ascertained, and · this was also given 
about Rs. 570 or something like that. Both these modi-· 
fications were not indtc!l.tecf in the tender; they were post­
tender changes.'' 

. 
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1.74. Referring to the amendment to purchase order isS'Ued on 
4-4-1975, the Committee enquired which was the authority wh<> 
verified the increase to be correct, proper and justifiable. The Secre­
tary, Communications said in evidence: 

"That was advised by the TRC. Whether the cost of galvanis­
ing would justify that price, tha.t is a different issue." 

1.75. On being asked whether any record of the increase in rate 
was there or it was just an ad hoc decision, the witness deposed: 

"This point attracted our attention. We have been try'ing to­
find out who authorised it and on what basis." 

The Member (Finance) P&T Board, added: 

"Actually there were two modifications, as I mentioned: one 
about galvanising as suggested by the TRC, and the other,. 
about the use of stub cable manufactured by the Hindus­
tan Cables Ltd. in place· of the imported one. So far as 
the stub cable portion is concerned, we had asked the 
G.M., Telecom stores, in Calcutta who is handlfng this 
matter. An assessment was made by the Internal Finan­
cial Adviser on the spot, taking into account the cost of 

· the cable the rate at which imported cable was being 
procured etc. He sound certain discrepancies and it was 
set right; a certain price was fixed. In the other case, we 
have not been able to get the file concerned." 

1. 76. Explaining the basis for the yrd increase of June 1979 
(from Rs. 16,727 to R3. 17,750), the witness said: 

"This was done on the advice of the negotiations conducted 
by our officers also it went up to 17, 750. There was a 

· committee which went into it. We negotiated the pfice, 
we also held negotiations with the other offer made by· 
this company for coils of different sizes, that is, fifty pair 
and hundred pair and things like that!' 

1.77. The Committee pointed out that the department could not 
visualise their requirement for the loading coils even for one year 
as was evident from the fact that subsequent orders continued to 
bel placed on firm 'A' one after' the other in short. intervals viz­
July 1978, August 1978 and January, 1979 for a total of 200 coils for 
delivery by December 1978 and June 1979. Asked whether this had -
given a lever in the hands of the supplier who took full ad~antage 
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<>f the situation and went on demanding higlier price every time, 
the witness said: 

/ 

"No, we ha.ve not ~ven any higher price for the reasons 
which are not justified. Be cause of techni'cal require­
ments as stated byJus which were not in the tender we 
have given that on the basis of the further negotiated 
price. At the time when the proposal for gett~g there 
from the party instead of by tender came up, we consi,_ 
dered question of negotiations." 

1. 78 Asked why a comprehensive order even for a_ small quantity 
<>f 200 coils was not placed in July 1978 itself and whether this was 
indicated of the fact that there was something wrong or lapse in the 
s ystem itself . The Secretary Communications intervened to say: · 

"He admits lapse. He wants to clarify the point". -
The Member (TD) P&T Board deposed: 

"There were two sources for the ·department. An order had 
been placed for one '3et on this firm and the other was on 
the I_Tl-to whom separately orders ,had .een placed. They 
had also come up with the prototype which had been 
approved. As you Tightly observed, the supplies from the 
other source were behind schedule." 

1. 79 In addition to continued supply of pressU'rised rcoils of 400 
pairs each, furn 'A' had also completed by April 1978 prototype sam­
ples of smaller size coils each of 50, 100 and 200 pairs suitable for 
·pressurised cable. The Audit para points out that while 'l'ecoraing in 
·file that a tender enquiry would be floated before 'placement of bulk 
order in future, the department placed ordeT on firm 'A' in August 
1978 an order for supply of 6 rcoils_...,each of 5·0, 100, 200 and 800 pairs . 
However, in September, 1979-, the depa'l'tment decided to negotiate 
the rates for bulk order with firm 'A' instead of inviting the tenders 
on a variety of considerations and accordingly placed an O'l'der on 
this firm in October 1979 for 480 loading coils of various ·sizes costing 
Rs . 59. 39 lakhs. Thus, in all, orders worth Rs . 1.30 crO'l'es were 
plaiced on firm 'A' partly on the basis of its tender and party on nego­
tiations without inviting tenders . 

/ 

1.80 While furnishlng particulars of firm 'A' [M(s. Electrohms 
(P) Ltd., Bangalore] the Ministry have stated that it is a private 
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limited comp'any with the Bdard of Directors consisting\ of four mem­
bers. Other particulars are as under: 

r . Capi tal Inves tment 

2. Annual turnover 

3. C apacity and capability to manufacture 
variou' i tem\. 

Rs. 3 .84 lakhs 

R~. 38 . 82 lakhs 

The present capacity is 

Coil 70,000 per annum 

Coli.e 51,000 Do. 

Transformers 53,000 Do. 

This furn commenced regular production since April 1970. This 
company has been supplying various items pertaining to Telecom-
.... , .. .... ; • • ' ~ • • .J , .. 

munication equipment to Indian Railways, Indian'. Posts & Telegraphs 
Department and Indian Telephone Lndusmes . . 

1. 81 The Committee pointed ·out that according to the depart­
ment, it was decided to call for tenders in September 1973 in the 
interest of developing a wider base. However, on the subsequent 
occasions when further pUTchases were to be made, the department' -
resorted to negotiations only with firm 'A' on the reported considera­
tion that firm 'A' was the qnly established source of proved capa­
bility to supply loading coils a-ccarding to specifications . The Com­
mitt~e, therefore, wanted to know whether there were other firms in 
this field of pro~uction and if so, whether they were contacted for 
the purpose. The Ministry have stated:-

"It was observed that tender formalities would _only have re­
sul'ted in placing educational orders on a few other firms 
while involving a rfsk on the possibility of established sup­
pli~f trying to push up 1the price." 

' 1. 82 The Winistry of Communications have reported the present 
assessment of the requireme nt of pr essurised loading coils for the 
next five yeaTs from 1979-80 onwards as under: 



3 8 

The Committee enquired how in view of the departme.nt's depen­
dence upon firm 'A' how they have planned for developi:p.ent of al- ' 
ternative sources for supply of pressurised loading coils in future . 
The Ministry have stated: 

"For development of alternative sources for supply of pressu­
rised loading coils in future a tender has been floated for 
development-cum-supply of various sizes of · pressurised 
type of loading coils. The tender was floated on 23-8-1980 
with closing_date as 2-12-1980.'' 

1.84 On being asked when the proposal for development of alter­
native sources for future supply of pressurised loading coils was 
initiated and what development took place thereafter leading to 
floating of tendt=T enquiry on 23 August, 1980, for development-cum­
supply of various sizes of this type of coils and what was the outcome 
of this tender enquiry, the Ministry in a note, have stated: 

"For development of alternative sources for supply for future 
supplies of various sizes of loading coils GMTS Calcutta 
was addressed on 29:-11-197 to fl.oat a tender for 50 pai:ra, 
100 pairs, 200 pafrs and 80 pairs coils to meet asse3sed re­
quirement of 1980-81. Such a tender was floated on 
15-3-1980. On 8-4-1980 TRC lissued specification for load­
ing coil assembly of pressurised type, including manhole 
type of loading coil to be used with <cables to be laid in 
ducts and also loading coil assembly with building our 
capacity. (The earlie.r specification was limited to the 
cons of directly buried type). Consequently on 21-4-1980 
GMTS Calcutta was addressed to cancel the tender en­
quiry as it was decided to float an enquiry from the Dire::­
torate for vende-r development of the new types of loading 
coils. On 1-5-1980. the tender floated bv GMTS Calcutta 
was cancelled. Subsequently on 23-8-1980 P&T Directorate 
issued a notice inviting tenders for indigenous-cum-supply 
of loading <coils of different types and capacities. This 
notice was given wide . publicity by public~tion in Indian 
Trade Journal and important newspapers and also differ­
ent firms on the mailing list. The DGTD was also 
addressed on 25-9-1980 for givi'ng wide publicity to suit­
able firms in this field, who are considered to be able ta 
manufactUTe this item. 

The tenders were opened on 23-12-1980. Three offers were re­
ceiv~, one of which was for imported loading coils of the 
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Manhole type which was not acceptable. The other two 
were from Mis. Electrohms Ltd., Bangalore and M/s. Unit­
ron Ltd., Faridabad. The price3 of Mis. Unitron were almost 
10 times those of-Mis. Electrohms. M/s. Unitron, however, 
sent a letter subsequently stating that the rates quoted bf 
them were for 10 units instead of per unit, as a post tender 
modification to the offer . This firm also asked for 5 per cent 
extra charges for development of the item and 50 per cent 
of the value of the order as advance payment. The offers 
are under consideration." 

1.85 To remove distortion and attenuation of spee.ch, loading coils 
are inserted by the P&T Department, in their underground cables at 
regular intervals. Earlier these loading coils were of unpressurised 
type and were procured by the Director General~ Posts and Tele­
graphs (DGP&T) from 1the Indian Telephone Industries (ITI), Ban­
galore. To prevent entry of moisture into the cables and help locate 
the cable breakdowns speedily, the Department decided in ' 1970 and 
1972 on pressurisation of underground cables, implying thereby that 
the unpressurised loading coils in use till then would gradually be 
replacf d by pressurised loading coils for which the Telecommunka­
tion Research Centre (TRC) had also finalised a tentative design in 
consultation with ITI in 1971-72. However, notwi,thstanding the 
afores9id developments, based on the manufacturing capacity O:f the 
ITI and the demands forecast by the Circles and the Districts, the 
DGP&T continued to place orders on the ITI for supply of unpressu­
r ised type loading coils. By July 1978 large stocks of unJ>t·essm:hed 
loading coils valued at Rs. 1.16 crores had accumulated in the store 
depots of the P&T Department. By September 1980 the value of the 
-coils in stock had risen to Rs. 1.30 crores. 

um. As regar ds reasons for overstocking, the Secretary, Ministry 
of Communications explained during evidence that "orders we.Te 
placed earlier by the · various circles and distric>ts directly on the ITI' 
o;rde1's were also placed from the Directorate. It seems, there was 
some amount, though not very much, of excess ordering compared 
to what was actually needed on an annual basis or on one or two 
;rear b tsis''. 

1.78. In the view of ·the Committee, one of the reasons for over­
stocking was that due to decentralisation in procurement, various 
P&T .. circles and districts were placing orders on ITI dir~ct for supply 
of unpressurised loading coils. At the same time, eve.n at the Central 
level orders were placed by the DGPT. Thus, there was utter lack of 
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~oo;rdination, ~_twe~n. ~e DU:t;.c_to~~~.e ai:i,~. its vai;i~us c~~~es and dis­
tric!s i~ t!te i;nat~e:i; of P,:i;ocu_reme!:1j o.f ~~,S ~t~ip. o~ ~t?res: The con­
seq.u~nc~ is tha_t a l~rge_ ~ock of unp;~~is\'4. c:~ils, ~as accumulated. 
Wit~ the- intl'.qdµrctic;>y o~ J?r,es~,~~d coil~, ~«;. rat_~ ~,( :q.o.rmat con­
~u,m,P.tion of un~ress-qri~ed cqil~, alre~<!~ i:i;i s~?c~ \!\'.ill ~o. down. This is 
a m~t~er of cotlc~rn. r:t;Jie CQ:np_n~tte«: 'You)?, ther~fo_re, l~e to know 

... as to how, when and where the balance stock of unpxe.ssurised coils 
~ .. - ;• ~ ... - • • 1\ - ~ i • • 

valuin~ ~s_. ~.30 ~!ores is P.ro),>_ose~ ~o btf_ ~~ilise~ ~Y t~~ i;>,epartment. 

1.88 The Committee have been informed that the value of the in­
ventory including the unpressuris~d loading coils in the P&T Depart­
ment as at the end of 1979-80 was Rs. 113.8G crores and that these 
cop_sjsted o( more than eleven thousand items pro.cured by the De­
par~e"1t Tl.w A,dministrative Staff College, Hyderabad hadf ex­
~mi;n.~~ tl,.e inventory con.trol and accounting system of the. Depart­
i;nent anc;l su~.mitted its r eeommendations in 19.72. The Ministry have 
info~ed the Committee that on the basis df these recommendations, 
severa~ steps had been taken to make improveme.nts. A proposal to 
co:i:nputerise the lnv~ntory control syst,em as also other operations o.f 
the Dep~rtment is p'"esen.tly und~r consideration of the Government. 
The Committee would like to be4.nformed of the progress . made in 
this direction. 

1.89. The Telecommu;nication Research Centre had apprehended 
in January 1977 that ~he pressurised cables "'ould be damaged if 
~sed '"'.ith unpr~ssurised load!ng coils.. Howeve,., in July 1978 the 
DGP&T instructed the field units to utilise unpressurised loading 
coils so ~hat the large stocks that had ~ccumulated. in the store deµots , 
could-De exhausted. 'l,'he Gene.ral M;anager, .Telecommunications, 
Bangalore had also pointed out h1 Feb1:'uary 1979 to the DGP&T that 
the use of unpressurised foading coils with pressurised cables Ierl 
to serious difficulties and would amount to ruining of lakhs wo1•th 
of c~bles for ~he sa_ke of a f.ew thousands wo1·th of loading coils. The 
Mh1istry have, ho.wever, explained ~hat . '"tl,.e use of unpressurised 
coils with pr~ssurised cab~e8 wou~d have only made O)l~ration of 
p-.:-essurisation ' less effective. Cable damage as such because of use 
of such l~ading coils was not illvolv~d". The Ministr~ have further 
stated that "no specific survey 

0

was carri~d out .. . . : . there has been 
no c:rther report f rom the field units o·~ th~ difficulties faced du~ to 
such an arr'Oln.gemenlt ... . .. leakage of gas was detected at some· 
places which was a~tended and there ~ere nq damages". A~ regards 
the view expressed by the TRC regarding the likelihood of damage 
to pressurised cables when used ~th unpressuri~ed c~ils, the Secre­
tary, Communications states in e~idenc~ · "un~~rt~.n_ate!y ill on~· ,~f 
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our rep1:ies t? Audit, a wro~g. state~~n,~ "'.as ~a<!e ~.a,t ~RC ap­
preh,ends ~hi;s; ~his is not bor1!~ ?~t b~ d~~~l\1?<~s; 'f\' ~hould have 
corrected it there." . In view of the a1'~.~~1?:e~s!~ns1 ~xp~~ssed by the 
TRC and the General . Manager, Te'leconununications, Bangalore 
regarding the likelihood: of dam~~e to the press~.s~~' c~yles when 
used ~~h UllJ?~essurise~ coils1 the Comn,ii_ttee ~onsi.der ~he reply of 
the Ministry that there had been no report of actual damage, as un­
satisfactory. In fact the Ministry had themselves admitted that no· 
specific ~urvey had been carried ~ut and a(so. that lealt~ge of gas. had. 
been detected at some places. wher'e 'unpressurised ~oils had been. 
1,1sed ~~h pr~~sur~~d ca)>~es. T~_e Co~it\ee 3!e _ inclhJe«:I:· (o (l:iink. 1 
t:'tat lt,\e 11}-.ah~ a:y.xi,ety of th,e Departml(IJ.t was to, somehow uYt.~e: 
unpressuris~d. loa,~ing coils of which large st.oc~s ha«\ accumul~tcd· 
4ue to, over-in~~n\ing, and; as such the question of da:r.nage to ca~l.es 
was overlooked. The Committee would, therefore, recommend that 

' • "I , -' ~ j • • ' ' • 

a thot'ough i~ve.;tigation s~ould be made by a team of technical 
1 • ~ " - . 

experts before unpressurised coils are put to use with pressurised· 
cable~ i,.erea'.f.ter. ' -

The Committee also require al?- explanation as to. how t~e stock 
o.f_ ~npr~SsUJ'ised coils was allowed to accumulate upto a value of 
Rs. 1.30 crores, in the light o~ the apprehensions expressed by. the 
actual use rs. . 

1.90. Faced with the probl_em of accumulation of unpressurised' 
loading coils, the , Department negotiated with Mis. Electrohms, 
Bangalore, foi: conversion o! unpressurised coils into the p 1·essurised 
type. An experimental order was placed . on the firm in September· 
1979 for converting 23 loading coils· ~f 400 pairs into pressurised type 
at a cost of Rs. 1.90 lakhs. So far, 15 Nos. of such coils have b~en 
suppi!ied by the aforesaid firm to Bangalore and Bombay Tefophone 
Districts and full. report on their per.fo:rmance is awaited. The 

' Ministry have stated that "conversion of add; tjonal quantities of 
pressurl'sed type is not contemplated at this stage". The Comm~t.tee 
find that the cost of conversion to pressurised type coil inv~lved an 
expenditure of over Rs. 8,000 per piece whereas t~e cost o\: a new 
pressurised coil manufactured by the same firm range<\ 'between 
Rs. 15,MO/- fo Rs. 17,750/-. The Committee re<;ommend that the­
Technical Team of Experts shou1:d go into the matter and. advise <!11 
the f-Olilowing aspects: 

1. Perfonp.aJJ.ce of the converted coils and how this comp~res. 
<with the petforri:tance of the new p'l."essurised . coils. 

t ,. r I I ., • 



2. Desirability or. otherwise of further conversion of the un­
pressurised coils into pressurised coils on technical and 
financial considerations. 

3. If conversion is not expedient, how best the accumulated 
stocks of unpressurised coils can be utilised. 

The Committee may be apprised of the findings of the Technical 
·Team within 16 months of the presentation of this Report. 

1.91. The decision to develop pressurised type loading coils was 
taken in 1970 and a tentative design was finalised by the TRC in . 
1971-72. Mis. Electrohms, Bangalore fabcricated a prototype of 400 
·pair loading coil and offered in Apdl 1973 to supply at a price of 
Rs. 14,650 per coil. On receipt of this offer, the department issued 
a tender enquiry in 1972-73 for supply of 200 loading coils of 400 pairs 
·each. Out of 13 firms which submitted their tenders, only Mis. 
Electrohms whose rate was Rs. 15,940 per loading coil had submitted 
the prototype as required under the tender conditions. In April 
1974, the department placed on it an order for supply of 200 loading 
coils of 400 pairs each valued at Rs. 31.88 lakhs at the tendered rate. 

"The Ministry have informed the Committee that other firms did not 
i·espond although the department tried to see whether they could 
develop a prototype. 

1.92. The Committee find that the department agreed to successive 
-increases in rates per coil from Rs. 15,940 to Rs. 16,215 in April 1975, 
io Rs. 16,727 in June 1977 and to Rs. 17,750 in June 1979 in respect 
of the orders placed on Ml s. Electrohms. The Ministry have explain­
ed that 'the increases were agreed to partly due to escalation in the 
Cons'truction of material and partly due to niodfications in design. In 
all, orders worth Rs. 1.30 crores had been placed on this firm for supply 
o'f pressurised coils of different sizes. The Department have stated 

·that this is the only firm in the private sector which is manufactur­
fog pressurised type loading coils. The supply of such coils by ITI, 
a public sector undertaking, has been meagre all along. No wonder, 
l\lfs. Electrohms took advantage of this situation and demanded in 
crease in their rates of such coils from time to tinie and succeeded 
in getting the approval of the department. The Committee ar~ no~ 
informed that the Department have floated a fresh tender enqwry in 
August 1980 for supply of pressurised coils of different sizes. ~s , 
pressurised coils will be requirel in large quantities for use w1tli 
pressurised cables to be laid on the tele-communi!cation ne~work all 

.over the country as also for the gradual replacement of the existing 
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unpressurised coils already laid underground, the Committee expect 
that the Department will endeavour to develop on urgent basis 
.altema'te sources of supply of pressurised coils so as to obviate total 
dependence on one monopoly supplier from the trade as .has been the 
case '1itherto. · 

t.93. It is surprising that ITI which gave technical know.-how . to 
M/s. Electrohms have thems~ves done precious litt~e - to enhance the 
production; of thiS item in their o~n factorv all these years. -· · .. . 

. . , : 

- '-
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Audit Para 

II 
;../" 

OVER-STOCKiiNG OF BARRETTOR LAMPS 

2.1. In accordance with the prescribed pt"ocedure, telecommunica­
Hon circles and divisions are to place their indents for requirements 
of essential spares on the DiTector General, Posts and Telegraphs 
(DGPT) who places indents on the suppliers and coordinates and' 
controls the supply of such essential items. For non-essential spares, 
all field units place direct orders on the suppliers, keeping in view 
the actual !requirements and after observing the prescribed forma­
lities for indenting of stores. 

~ 

2.2 In April 1976, the DGPT informed all heads of telecommunica­
tion circles and telephone districts that "barrettor lamps" requi'l'ed 
for maintenance of exchanges had been deleted from the list of 
essential spares with effect from 1st Ap'I'il, 1976 and that all field 
units could place direct OTders on Indian Telephone Industries (ITI) 
for this item. In April 1977, however, the DGPT asked the ITI to 
supply 2.68 lakh barrettor lamps costing Rs. 20 . .Ql lakhs to 18 field 
units, indicating the number of lamps to be sent to each unit. The 
heads of telephone districts were simultaneously informed that no 
request for cancellation of allotment of the item would be enter­
tained. 

2.3. Regarding the consolidated order placed on I1TI, the depart­
ment stated (December 1978) that "ITI informed the P&T Directorate 
that in accordance with the forecasts given by the Directorate in 
1973, procurement action for meeting the . r~quirements of 1976-77 
had also been taken by them and they weTe having about 2.68 lakhs 
of the barrettors in stock, for which a centralised order was •3olicited 
This request of ITI was considered in the meeting held on 10th 
FebruaTy, 1977". There was however, nothing on record to show 
that the position of stock and supplies awaited against direct orders 
for this item in field units was · ascertained before placing order 
therefor with the ITI i'n April 1977. The Department stated 
(D~cember 1978) that "as the total availability with the ITI1 was 
limited to 2.68 lakhs and the order placed by the Directorate was 
for ~bout 2.45 lakhs only, there was no necessity to check up about 
the procurement of. this item directly by the field units from the !Tl 
at the time of placing of the centralised order in 11976-77'1, • . 

44 



45 

2.4. The Consolidated order placed in April 197.7, inter alia, in­
cluded supply of '80,000 lamps to Bombay Telephone District. It 
was observed by Audit. that Bombay.Telephone District had 1,64,461 
barrettor lamps in stock on 1st April 1977. Averag;e consumption 
of lamps per year. was 13,400, based on the consumption of this item 
during three years immediately preceding 19·78-79. Thus, the exis­
ting stock on 1st AP.ril 1977 would have lasted for 12 years. With 
the supply of 65,654 barrettor lamps against the allotment of 80,000 
,during April 1977 to August 1978, the stock as on 1st September, 1978 
increased to 2,18,865· (value: Rs. 17.16 lakhs) which would be suffi­
cient to meet the requirement of Bombay Telephone District for 
about 16 years (based on the present rate of consumption per year). 
The department stated (Pecember 197'8') that "80,000 lamps were 
taken as the requirement for four years for c.onsumption in the telex 
exchange at Bombay. The existing stock of Bombay was assumed 
to be required for the existing telephone exchanges". The depart­
ment added that "based on the consumption from April 1974 to 
March 1977, the annual consumption comes to abo•ut 15,100 . . ...... . 
Thus, the stock available is not of such quantity as to last for such 
a very long period as assumed . . . . .. .......... ., It may be mentioned 
that on the average annual consumption indicated by the depart­
ment, the stock would last for about 14 years. 

2.5. The stock position of the item in the remaining 20 circles/ 
districts (except Patna and Cuttack Circles) showed that 6.36 lakh 
barrettor lamps valued at about Rs. 55.29 lakhs were lying stock as 
on 30th September, 1978 and that these would last for periods rang­
ing from 3 months to 1603 months based on the respective average 
conS'Umption per month during the period from April to September 
1978 in the circles/districts concerned. The department stated (De­
cember 19:78) that "as it has been observed that with the improve­
ments made in the circuits, the annual consumption of barrettor 
lamps has come down, a re-assessment of the quantity ·of lamps to 
be stocked is being made consistant with the availability of this 
item in different Telephone/Telex exchanges. A re-distribution of 
the available stock in the different exchanges is now contemplated 
even out the stock in different exchanges". Even if re-distribution 
of the lamps in stock in various districts/circles is made, the stock 
of 6.36 lakhs lamps would be sufficient for 88 months on the basis 
of average consumption' of 7212 lamps per month in all the concern­
ed circles/districts. 

2.6. Tlius, the stock of lamps in 21 circlesfdistricts (including 
Bombay District) was '8.54 lakhs (September 1978) valued Rs. 72 
lakhs. 
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[Paragraph 18 of the Report of the Comptroller and Auditor General 
of In<;Iia for · the .year 1977.:73, 'Union Government 

· (Posts and Telegraphs)) 

2.7. Barrettor lamp is a dev~ce introduced in electrical circuits to 
keep the current at a constant level. It is constructed like an elec­
tric bulb, but has _ a special type of filament witli varying 1resistance 
which enables feeding a constant curren,t within certain "limits of 
variation in supply voltage,. and other. circuit parameters such as 
length ·of telephone lines. connected in such circuits. This device 
is incorporated in the ·selector switches . in telephone exchanges and 
telex exchanges of the Strowger type and ~ Auto-to-Auto relay 
sets. 

·· ImpQrt and indi genous manufacture of barrett"or la1nps 
' 2.8. ·The Committee wanted to know whether barrettor lamps 

·were earlier being imported and when indigep.ous ~ufaCture 
began. In-this connection~ the Chairman, ITI stated in evidence: 

''IT! started manufacturing this equipment (StroWiger ex­
change equ~pment) and supplying it to the P&T in ·1948. 
Since 1948 there have been two types of requirements in 
ITI for the P&T. One is the strowger direct line exchanges 
and the other is telex in which the barrettor lamp .is 
part of the total circuit ........ To the };>est of my know-
ledge, till about 1972, we had ~ot been successful in indi­
genous manufacture of barrettor lamps;" 

2.9. In a note furnished to the Committee later in December, l~O 
explaining ~he position regarding imports of these lamps, the P&T 
Department have -stated: 

"Barrettor lamps were in use in Strowger Type telephone 
exchanges commencing ·from .periods prior to Independence 
(194!7). when complete exchanges ·were being imported 
with barrettor lamps both ·fitterl ·in the exchanges and as 
spares . . .... ITI has reported that as per ·history cards of 
barrettor lamps as maintained in their stock control de­
partment, two orders were placed on Associated Electrical 
Industries of United Kingdom during February 1965 ·and 
one order -in May 1966 .. . .. As per observation ·of · ITI, im­
ports of batrettor lamps was stopped after 1966-67:'' 

2.10. As regards indigenous manufacture of barrettor lamps, the 
P&T Department have stated: 

'·Perusal d r.ecords ·of ITI indicates t~t orders · ~ere · p~ced 
on indigenous manufacturers from 1961-62 onwards." 
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2.11. The quantity. of . . barrettor lamps received by the P&T De­
partment through ITI and .the price per piece are-a~-follows: 

r ear Q!uvitiry Priu per piece 
I {Nos.) (Rs.) 

1972-73 1 ,~1,6o8 10.67 
1973-74 ~ .95,302 10:09 
1974-75 4;g6,216 10.og 
1975-76 ~;5(?,!}go 8 . 22 

-1976-77 1,13,311 7 . 84 
1977-78 2,-44;980 7 · 55 an<l 7 · 39 
1978-79 26,830 7 . 39 

2.12. The· Committee· desired to kn0w how the performance of 
indigenous. lamps compared with that of the imported ones. In 
reply, tl)e Member · (TD), ·P&T· Board stated in ev.idence: 

"There ":'as ~cul~:y- · wi'th ~dig~nous_ly . produced lam~s ..... . 
from the life point of view, it was.not as good as interna­
tional standard." 

Centralisation of procui·ement of barrettor lamps 

2.13. The procurement of barrettor famps was centralised by 
DGPT in the year 1972 . . Asked for the l'easons, the Secretary, Minis­
try of- Communh~ations, . explained in evidence: 

"Previously it was a non-centralised purchase item when 
operating units · used to indent on the ITI directly. Then 
due to the critical supply situation in 1972-73, it was taken 
ove!" C:::entrally ..... usually there are several items which 
from time to time are centrally purchased. These are 
usually the critical items and those which are in short 
supply. This 1prevents, the units from placing in~ents for 
larger quantifies than they actually consume.'' ,,,,, 

2.14. When asked whether there were ,,.any complaints from the 
units or the circles that the ITI was not in a position to supply them 
barrettor lamps acco·rding to requiremen113 and in time, the Chair­
man, ITI stated in evidence: 

"Partly yes, Sir. Because the indent used to come after a long 
time. The indent was being submitted only when the 
need for the barrettors was felt and ITI had to accumu­
late these small size orders before they could entrust any 
other ·sup.plier with the order and, therefore, the normal 
procurement would have · been delayed. With the centra­
lising of indenting, ilie ,dem.ands add up and they become 
substantial and• then indigenous manufacturers were asked 
to take up manufacture of these barrettors. So, there 
could have been delays in the earlier p~riod'. " ' · 

I 
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2.15. Asked whether any complaints had actually been received 
by the ITI from the units, the Chairman, ITI stated: 

"From my personal knowledge .. I am not able to answer. I 
expect that there would not have been." 

2.16. The Secretary, Ministry of Communications, in this context 
observed: 

"The centralisation decision was taken as a result of complaints 
persistently receive.d from different operating 'Units in the 
country that some .spares are not being supplied in ade­
quate quantities for them to meet their needs. It was 
felt that if the item of procurement was centralised, then 
the position would be manageable because we have the 
data relating to genuine needs of the various operating 
units and we would be able to even the shortage if there 
is a national shortage and in any case we will be able to 
assess the genuine needs ·of the various operating units 
more accurately. In this case also, apparently that was 
the sit.'llation. As is proved by the fact when a relatively 
easy situation developed, again the item was decentralised." 

2.17. The Committee enquired whether the decision to centralise 
this item in the year 1972 and again to decentralise it in April 1976 
indicated that the decisjon on centralisation was wrong. In this 
context, the Secretary, Ministry ·of Communications clarified: 

-'Soon after centralisation, two factors intervened-modifica­
tiJOn of the circuit design and greater supply of cross-bar 
exchanges which do not need this lamp. If these two 
factors had not intervened, if -their capacity had not been 
built up during these yearst-- the situation might not have 
developed. Till then the shortage situation might have 
continued. I would not say that the decision of centrali­
sation was wrong." 

The witness added: 
"It is true that ;n 1974-75 and 1975-76 the system did not func­

tion properl)' . I absol'Utely agree with you." 

2.18. Explaining the background of the decision to centralise this 
item of spares, the Deputy Director General (MM) , P&T observed 
during evidence: 

"What .happened was,. at that time our Minister for .Commu­
nication during 1972 was visiting Bombay, ·Calcutta and 
all other places and when he was asking what was happen­
ing to the service, they said, a large number of switches 
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. were to be kept ,out because of want of barrettor lamps. 
Then the Minister himself on visit to !TI ordered the 
Chairm:m, ITI haq a talk with the Secretary, Ministry 
of .Communications and mentioned about this. The situa­
tion that had arisen in 1972 was because of the highest 
imporiance given to this specific_ item of SP;ares at the 
Min!ster's level." 

2.19. The Secretary, Ministry ·of Communications, however , 
clarified as under: 

"The situation was as they told the Mini'ster, may ·be orally, 
when he visited, but all the time during that period they 
were complaining ta the Directorate that barrettor lamps 
were not available." · 

2.20. The Committee wanted to know the stocks of barrettor 
lamps at the time of centralising the purchase of lamps. In reply, 
the Department have stated that this information was not obtained 
from the various, user units at that time. · 

Over-stocking of b~rrettor lamps 

2.21. The Audit para poi.Ilts out that the position in 20 Circles/ 
Districts (except Patna, Cuttack and Bombay) showed that 6.3o 
lakh barrettor lamps valued at about Rs. 55.29 lakhs were lying in 
stock as on 30 September, 1978 and that these would last for periods 
ranging from 3 mont4s to 1603 months based on the respective 
average consulJlption per month during the period from April to 
September 1978 in the Circles/Districts concerned. 

2.22. The Committee wanted to ha've information regarding the 
forecast requirement of barrettor lamps and the qu"antity indented 
on ITI during the years 1973-74 to 1975-76. To -this, the Department 
stated in a note: 

"Centralised forecast requirement of barrettor lamps for the 
year 1973-74 was gfven to ITI on 3-3-1973. Centralised 
forecast requirement of such spares during the three 
yeam period 1974-75, 1975-76 and 1976-77 was given to 
ITI on 15·-1-1974 for taking advance procurement action. 
The forecast requtirements were worked out centrally 
based on the life expectancy of barrettors and the num­
ber of barrettors in use in Telephone /Telex exchanges. 
The details of projected requirements and quantities 
aetually in stock in various circles were not obtained 
at that t ime. 
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The figures of projected requirements Of · barrettor lamps and 
. ., '3.CtUal order's .. placed. "on · I!I'T,:·from 1973 Upto:· July 1975 

are given· below: · 

- - · ----·--------------------
Ji'oreca.r t Q!umtiry ordered on /TI 

- - -J.-4--·----·------- ----
1973-74 
1974-75 

· 1975-7~, 

. . 3,60,000 (3-3-73) 
3,96,000 (15-1-7'1-) 

• 4,35,~o (15-1-74) 

·4'59, 196 (.1--ns) 
· 5,o6,ooo (29-4-74) 
4,~5,600 ( 16c7-75). 

2.23. The P&T Department had informed Audit i'n · D'ecem'ber, 
197$ . that with the improvements made in the circuits, the annual 
const'iniption Of barretfor lamps ~CI ·come· ClQwn, . 'fhe ~Committee 
wantea to know . whether the · DepartmEmts hB:d . 'reviewed the· 
requirements · of · barreHor lamp;; for the 'years t~74,; l.~75 and 1970 
i.n view of the improvements in ·curcuit designs ' and . modifications 
in clfoui·ts. · In reply, · the Department 1n· ·a n-ote· .. have stated: · 

"Efforts for the modification of the circuits in the stronger 
syGtem for the elimin.atfon of the l;>arrettor lamps com­
menced from 1973, ·but ihe . use o!_ these famps continued 
in the strowger exchanges in production· till 1975, when 
1t was finally decided that their use could be done away 
°\vith ff om the'"equipment to be produced there~fter . .. In 
tne· exchanges already fnstalied in the coµn'try, these 

; : lainp3 were still fu: use and were required as maintenance 
spares. · No review coufd' be done b'efore 1975; till it ·wa:s 
finally decided that the use of these ·!'amps could be done 
away with from the future production. However, re­
quirements for the year 1976 continued to exi'st for the 
exchanges already installed in the country." 

.. · : 

2.24. The Committee desired to know why ordel'!S were placed 
for large quantities of lamps when there werfl already large stocks 
with the field· units. The Secretary, Ministry of .Communi'cations, 
conceded during evidence: 

"Panic had gripped us. I was not in the · dep~rtment. The 
panicky situation had forced this decision on the Directo­
rate arid also made the Directorate-on the basis no doubt 
of inqents received from the field units to place orders 
which' in retrospect certainly seem too large. For example, 
we gave a forecast in respect of 1973-74 at 3.16 lakh whereas 
the actual order placed was 'about 4.59 lakh .... in the next 
year, it Wa!S 3.96 lakh whereas the actual order placed was 
5 lakh." 

In the same context, he added: 



"There had b,een over-indenting on the ITI. I cannot possibly' 
deny that.'' 

2.25. With effect from 1 April, 1976, "barrettor lamps:~· . .was d~leted 
from the list of essential spares and the various telecommunication 
distri'cts and circiles were infox:med· by the 'DGPT vide letter 'dated . 
22-4-1976 as under: · 

"It has been decided to delete Barrettor Lamps (BL-9410-t) 
uS'ed' for m~a-intenance of ExQhanges, from the list of essen- · 
tial sp:u;es co~~lled by the P&T Directorate with effect . 
from · 1~4:-76. Henc~fo.rth, all ~eld .t.mits a~e req,~i:red to , 
ptace _'d!~ect or~en; ~or this it~m ~n .r.T.I . . as, per t~e . .'usual . 
pr~eaure for non~es~uti'al 's:pa_~es k:~.PiJ?.g in . v~ew ~lfe- · 
'actual requirements and after observing· the DepartmentaL 
f~pnalltiies." · ... t 

2. ~~. As to the reasons for decentralisation ·of this. item of spares, . ( 
the Department had informed A'.udit as un:der: 

. . . 

"Sim,ulta~eous ~ith the m.easures taken to a.ug~e_nt wi'th the -
su:pplies of bari:,~tt.or lamps, · im,pi:ov:ements 

1
in circuit . 

de;ign wez:e also taken u:p to el!minate the ' necessity of . 
barrettors in ~trowger telephone exchanges in future ~up­
plies 'from ITi:. Certain c'ircuit modificatiQns were also · 
effectea to increase the life of the barrettor. With the · 
~fforts made, ft . became possible to effect these ch'anges by . 
tlie end of 1975-76. With these measures ~nd with tlie ~ 
i~proved supply position of barrettor iamps, it was 
oJ?served that centralised ordering of spares of this item · 
was no longer necessary and accordingly this item: was 
removed from the list of essential items of spare ordered 
from the Directorate. Accordingly, from 1st April, 197R, 
the field units were directed to procure this item di'rectly 
from ITI according to the consumption p'attern.'' 

2.27. Although purchase of barrettor lamps was ·decentralised in 
April, 1976, the Department placed an order on I.T.I. on 29 April, 
1977 to supply 2.68 lakh lamps costing Rs. 20.01 lakhs to 18 field units · 
as per details given· below: 

1. Ahmcdabad District 
2. Amritsar . 
3· Bangalore 
4. Bo!].bay ' 
5. Cal,l:utta . 
'6. Coimbatore · 
7. :pcthi 

6,400 
1,6oo -
g,6oo 

80,000 
40,000 
3,200 
46,720 



8. 
g. 

IO. 
I I. 

12. 
.. 13. 

14. 
15. 
16. 
17. 
18. 

Ernakulam 
Hyderabad 
Indore 
Jaipw· 
,Kanpw· 
Lucknow 
Madras 
Nagpur 
Patna 
Poona 
Sw·at 

6,400 
· 6,400 
3,200 
3,200 
4,¥1<> 
r,6oo 

19,200 
3,200 
3,200 
4,800 
1,6oo 

2,44,800 (Distribution was to 
, 23,200 be inti mated late1· 

on) 
Total 2,68,000 

Asked about the reasons. f9r DGPT placing the above order on 
~TI even after decentralisation, the Secretary, Ministry of Com­
munications, explained in evidence: 

"After that one purchase was made in 1976-77 but that was 
not an order placed in the normal course.. . . . It now 
appears in retrospect that we had given them (ITI) a 
wrong forecast that in 1976-77 our probable purchase 
would be 4.79 lakhs. Out of that we purchased from them 
only 2.68 lakhs. Having given that forecast, we had a 
moraI r esponsibility to bail them out." 

2.29. In the same context, the Deputy Director General . (IT!) , 
P&T observed: 

"Then the situation came that IT! had gone ahead with the 
procurement action against our origin'al forecast given 
during 1973 for · 1976-77. The ITI came to us and said 
that they had already placed orders against that require­
ment and they were having in stock about 2.6 lakh of 
lamps, and this was to be taken by the P&T. To relieve 
the stock which had already been procured, we obtained 
part of that and distributed to the various exchanges. 
This is how the over-stocking situation had arisen." 

2.30. The Crimmittee wanted to know whether the Department 
enquired from the field units their requirements of this item before 
asking the ITI in April 1977 to supply 2.68 lakh lamps. The Depaort­
ment in a note have stated: 

"The P&T knew that the field units had no requirements of 
this item immediately." 

2.31. The Committee desired to know when actfon . for procure­
ment of barrettor lamps for meeting the requirements for 1976-77 
was initiated hy the P&T Department and during what period, the 
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of 2.68 !akh nos. of this. item was built up by the !TI.. In 
connection the Department have in a note explained: 

"When ITI brought to th,e notice of the P&T the accumulated 
stock of barrettors and want of indents from P&T dis-

. ' cussions were held with ITI to ascertain partfoulars of 
orders pending. ITI informed that orders for 3,5 Iakh 
nos. were placed on 19-5-1975 on M/s. ASP.A, Bangalore 
which vvas amended subsequently on W-9-1975 to provi~e 
fori supply of 4.5 lakh numbers. In the meeting held 
with ITI on 1{}-2-197-7, it was noticed that !TI.was having 
a stock of 2.68 lakhs of barrettors. In addition, supplies 
against old orders were also pending.. These orders were 
got cancelled in 1976-77. Stock of 2.68 lakh barrettors 
was received against purchase order of 4.5 lakhs indicated 
above." 

The Department have added: 

"All outstanding. orders for which S'Upplies were pending 
were cancelled by ITI. The outside suppliers were (i) 
M/s. ASPA Bangalore; (ii) M/s. Bangalore Lamps; 
(iii) M/ s. Light & Co. Allahabad.'' 

2.32. Asked whether it was obligatory ·on the P&T Department 
to pr-0cure these 2.6'8 lakh lamps from the ITI, the Department in 
.a note stated: 

"So long as regular purchase order had not been placed on 
ITI for the supply of the quantity, it was not obligatory 
on the part of the P&T to· procure them. However, !TI 
made a representation to P&T about the accumulated 
inventory stock of this item for want of orders from 
P&T. This was considered by P&T and it was decided to 
pr·ocure this item because this item was still in use in 
P&T Department in Telex Exchange and Auto to Auto 
relny sets." 

2.33. The Committee find that while placing the order on ITI in 
April 1977, the heads of telephone districts were sfmultaneously 
informed that no request for cancellation of allotment of the· item 
would be· entertained. Relevant extract from DGP&T's order dated 
29-4-1977 is reproduced below: 

"All heads of Telephone Districts-Requests for cancellation 
of allotments will not be entertained which may please 
be noted. The units are advised that they _ should not 
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s~~ci pi~~~~al ip.d~~ts ~9r t.his ~Wm <µid . in,s_teag th~y 
slim)ld send mdent for :fClur years requirement.s. at the 
xq,t~ .. Qf,: 4;.:Saritettors .fov equipPedr line· per-yl!ar for zonal 

. a:nd: · di~~ri.ct. .centre. ex-changes." 

... 2..34. ~ T~~- C~~tt~e ~ng,'Ltjred. wh:y. the D¢par.tment wrote to all 
h~-~~ of. TeleP,?one D~~t:i;ic::~t~at · '~requests for c;ancellation of allot­
~fs .wp.J · n9t: be. .. .'~t.t>r~_ed" : T-he · Secli~tary, Communications, 
~~P,.lain,e,4 in .. ~jdence: 

"Actually, the cancella:tion was not favoured because the 
rodents. had a~taliy p~en. place.4_ ~n: .the: ii'{ o~ the basis 
of earlier . ind~rits_ pl1¥f~<i . ~y them. We con~olidate the 
ind~~ts. and pJace the order." 

Over~stocking 1.n Bombay Telephone District 
',--

2.35. The Audit para points out that the consolidated order 
p~c~d,_ in A_J);ril 1~77 }?y D.GP&T on ITI inte~-.a~a: ii;icluded· supply 
of 80,0.QO la~P,s. t<>. J:3~mP~Y Telephone . District. .As on 1-4-1977, 
;Bomgay ';I'~lep~one Dis.t;:i'ct 1;1ad 1,~461 ,lamps- in stock. Average 
consumption of lamps per y~ar was 13~4QO pased on .the. consumption 
of this item during three years immediately preceding l978~79. 

Thus, the existing stock ori 1-4-1977 would· have lasted for 12' years. 
During Apr-il 1977 to August 19173, the Bombay Telephqne District 
received 65,654 lamps against the allotment of 80,000. On the basis 
of average rate of consumption, the - total stock would thus have 
las.ted for 16 years. 

2.36. The Dep~rtment had informed Audit in December 1978 that 
"8(},000 lamps were taken as the requirement for four years for 
consumption in the telex exchange at Bombay. The existing stock 
of Bombay was assumed to be required for the existing telephone 
exchanges'." ' The Committee wanted to know ~PW the requirement 
of· telex exchange at Bombay was worked out. In reply, the 
DGP&T have stated that with 5000 Telex lines working in Bombay 
Telephone District and on the basis of an annual consumption of 
4 barrettors per line for year, the requirement was assessed at 
:W,000 nos. i.e., 30,000 nos. for four yea'rs. 

2.37. The Committee enquired how the . requirements of Bombay 
Telephone District were assumed by the P&T Department and why 
the stock position and rate of consumption of barrettor lamps was 
not verified. The Department in a note stated: 

"The modification of circuitry in the existing strowger ex­
change was yet being carried out in 1976-77 and keeping 

' °.A.t i I 
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in view the installed capacity of strowger Telephone Ex­
ch~nge ~ Bom9ay it . was considered that the existing 
stock would be required as maintenance spares in the 
Distr ict." 

2.38. The annual consumption of barrettor lamps and the clo~ing 
balance in the Bombay Telephone District as at the end of the fol-
lowing years was as follows:- -\ 

rear 

1977-78 

1978-79 

1979-80 

--- ----·-- - ·---- ---- ·- --- -----. 

Conslimf>tion d111i11g 
t!M years 

8,667 

Closing bala11ce 

1,00,401 

1,81 ,117 

2, 12,959 

- --- - ----- - ----

Utilisation of accumulated stocks 

2.39. As regards the utilisation of accll.'llulated stock of this item 
of spares the Depat'tment had informed Audit in Dece:mber 1978 as 
under: -

'' - - .. as it has been observed that with the improvements 
made in the circuits, the annual consumption o.f barrettOr 
lamps has come down, a ;re-assessment of the quantity of 
lamps to be stocked is being made consistent with . the 
avai.labi!ity of. this item in differe,nt teleph.one/telex 
exchanges. A re-distribution of the available stock in 
the differ~nt exchanges is now corit'emplate'd ·t·o even out 
the stock in different exchanges." 

2.40. In a note' furnished to the Committee 'in August 1979, the 
Dep;artment sta~ed: 

"On ~ re-assessment ·of the stock ·position, ·the Wtal s~ock in 
different e:*c~_anges is found ·to be · aMtit 8j00,000. Tht. 

( 
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annual consumption is estimated at 1,00,000 nos. per 
year at present .... As additional 10,000 lines of telex 
~xchanges are scheduled to be commissioned in the cur­
rent plan, ~he consumption of barrettors will be of higher 
rate than in 1978-79 and- the existing stock can be ex:.. 
pected to be cleared in about 6 years or so." 

2.41. As on 31-7·-1980, the stock was 9 .19 lakh lamps. When 
the matter was discussed during evidence in November, 1980 the 
Secretary, Ministry of Communications deposed: ' · 

"In my opinion, we have mentioned a slightly wrong figure 
when we say we have six years' requir ement . . Actual 
consumption of the last few years projected a,gainst the 
present stocks would indicate that we have about 7t 
years to 8 years consumption." 

He further a.dded: 

"No doubt, we have lost money in storage charges and interest 
charges due to over-stocking, but, within these lim'itations, 
I have no doubt that they wiff be properly utilised in the 
course of the next few years for the · purpose for which 
they were procured .... We will try to shift barrettor 
lamps from one centre to another." 

The Secretary, Communications also observed: 

"The situation for which we_ are very much C't'iticised is spread 
over a 5-yea.r period because since 1977-78, we have not 
bought even a single barrettor lamps and we do not pro-· 
pose to purchase it in the foreseeable future." 

2.42. Asked how long--.barrettor lamps will continue to be used 
in exchanges the Department stated that these lamps will continue· 
to be used in the strowger exchanges supplied earlier by ITI with 
barrettors in circuit till strowger exchanges are phased out, which 
may be over a period of 20-25 yea·rs. 

2.43. A statement showing the annual consumption of barrettor 
lamps .in various circles and ·Districts during the years 1974-75 to 
1979•80 and another statement showing the closing balance at the 
end of these years are at Appendices I and II. The extent to which 
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this item of spares was over-stocked at the end of 1979-80 can be­
seen from a few cases cited below: 

Circle/District 

Circles 

Andhra Pradesh 

Gujarat . 

Madhya Pradesh 

North Western 

Districts 

Ahmedabad 

Amritsar . 

Calcutta . 

Coimbatore 

Chandigarh 

. Indore 

Jaipur 

Rajkot 

Surat 

Annual 
cons1unption 
d1~ring r979-80 

-------- -- --· -

988 

·2,056 

1 39 

552 

747 

260 

243 

Closing 
balance 
at the end 
of 1979-80· 

56,999· 

30,633 

. . 54;,278· 

2,459 

18,016 

- - --- --- - - ----------
2.44. The Department have stated that besides the stocks already 

with the user qnits, a stock of 71,921 lamps valued at Rs. 3.95 lakhs 
_approximately is lying with IT! as on 24-11-198(}. This includes some­
quantities out o:( an order placed on IT! on 1-2.-1978 for 18524 Nos. 
against demand projected by field units and! some quantities obtained 
by ITI against possible future consumption in IT!. 

2.45. Asked whether Government have considered the possibility 
of exporting bar.rettor lamps; the Secretary, Ministry of Communi-· 
cations, observed: 

; • 

"Yes, 8ir. Because they are controlled by the small scale· 
sector and the P&T has associated Director of Industries: 

· about their expo.rt ·to countries yvhich use thi~ particuiar· 
type of strowger exchanges, like Holland, Joordan etc: ..... 
. They (IT!) wiil make enquiries f.rom more countries and 
find out the prospects." 

I . 
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. 2:.46. Tlie, Coi:nmit~ee have been infoqned that the Departmei;it 
· stoCks 11,000 and odd' items. The value .. of . ~nnu~ purchase is nearly 

Rs. 250 crores out Of which spares constitute about Rs. '3 crores. 
:Regarding· the control exercised on inventory, the Secretary, Corp.­
munications, explained duiring evidence: 

"We keep a track. of the spares-critical items'.._in the field 
and the annual requirement and then make consolidated 
demands. Non-critical items being very large in number, 
it is impossible to keep track of-them. We had left it to 
the Circles to do physical verification and place the de­
mands directly on ITI and get those items." 

_As regards inventory control system in the P&T' Department, 
the Secretary, CoJl}munications observing that the·re is a. Material 
Management organisation in the P&T Department, explained: 

"Physical verificatfon is required to be done annually. Asses­
sment of procurement is done . ... but a thor9ugh ~~lysis 
as has been done in this case of glaring nature, has .not 
been done in regard to all these items." 

2.47. The Committee wanted to know whether there was any 
pei:spective plan for replacing the existing system of tele-coni~~i­
eation where these lamps are used. To this, the Secretary, Minis-
·try of .Communications, replied : -

_. 

"Yes, Sir. Firstly, where our indigenous production of tele­
communi~ation switching equipment is now available for 
both strowger and Cro8s-bar exchanges - we -propose . . ~ ' . 
replacing them .... We 'are µiodernising o'-ir p,i;-actice. and 
we ~ave dra_wi:i. up a persp~ct~_ve ' plan to · ~trpdu~e e~~~­
trqnic ex.changes · in this country ·and to~ard_s the s~opd 
half of this decade electTOnic exch'anges will be· .comlt~·g 

_to this country in a._ f~irly bi_g w~y'. Jfirst we will. impo~i 
and w~ hav,e ~o~ draw~ ~up · plans £9~ ind~~~hout> pro­
duction' "of electronic tele-cominunicatfon equipment. So, 
these exchanges will have no need for · barrettor ,lamps. 
We propose to issue global tenders for. ;the first electronic 
exchange equi'pment by the en.a of February, 1981." 

'Pdcin.g ···of Bar:r~to~ Lamps 
2.48 . .-Th~ p\,\rchas~s of tele-communi<;atio"u eqUipment, power 

pl'tnts and o~her ~~~!a~ed. equip~e~( ·~ · tpe P~T ,pepartment 
:from the ITI is governed by a~ agreement between the Department 

'\ 
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· ~ma 'the ITI. A copy of the Agreement effective frpm 1 April, 1976 
~as been suppli~d to the Committee. Article 7. 4 of the Agreement 
which provides for the basis for fixation of price for the spares 

.-supplied by ITI to the Department, reads as under: 

"7 .. 4 -Spares mafunactured (and also procured) by the 
contractor:-

· "7.4 Spares m anufactured (and also procured) by the 
contractor and supplied to the purchaser shall be 
arrived at by marking UP. the cost of sales worked out 
as prescribed in article 7. 2 above by 15 per cent. 
However, the maintenance spares listed in (i) contrac­
tors engineering specifications for switching equip­
ment and (ii) contractor's main stock list for trans­
mission equipment shall not attract the mark up, re­
ferred to above, and only the profit margin of 10 per 
cent vide article 7. 2. 6 shall be allowed. 

-7.4.2 for items which are manufactured by the contractor 
and als.o procured by him for supply to the purchaser 
as spares or as components, the weighted average of 
the two prices i.e. (i) the price applicable to manu-

' factured item (as per article 7.4.1.) and (ii) the price 
applicable for supplies vide article 7 .1 will be payable 
by the purchaser to the contractor.'' 

2.49. Article 7 .1 referred to in the preceding para provides as 
~'follows : 

"7.1. Items imported or procured indige,nously by the con­
tractO'I' and supplied to the purchaser: 

7 .1.1. The price payable by the purchaser to the contractor 
for items imported or procured indigenously and sup­
plied directly to the purchaser shall be the total of (i) 
net basis price (F.0.B. in case of impo.rted items) 
arrived at after deducting the discount, if any, (ii) a 
commission of 8 per cent on the net price arrived at 
above where testing for acceptance is carried out and 
certified by the contractor and 6 per cent in other 
cases and (iii) the other actual expenditure i'ncurred 
by the contractor such as freight, insurance, custom 
duty, handling charges, sales tax and other govern-

7 5-3 LS-5 

ment levies. The contractor shall take all necessary 
steps to ensure the correctness of the customs duty 
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levied. For the purpOSe of billing the customs- duty 
shall be reckoned on an assumed figure of 75 per cent 
which shall be adjusted subsequently on the · basis of. 
actuals. 

7.1.2. In respect ef items procured stocked; and later 
supplied out of stocks held by the contractor, the _price 
payable by the purchaser shall be the weighted aver .. 
age of the prices payable as per article 7 .. l.1 for the 
preceding quarter (commencing April, July, October. 
and January)''. 

2.50. The Committee hav~ been informed· that: the · ITI procured· 
these lamps from the trade at Rs. 6-. 90 per lamp · plus taxes- and· 
sold them to P&T Deptt. The selling prices during 1977-78 were · 
Rs. 7.55 and Rs. 7.39 per piece. Asked about the · justification for 
paying 65 paise per lamp to !TI only for procuring it from the 
local manufacturers, the Member (Finance) ; P&T Board stated: 

!'This flows . from the provisions of the· pricing agreemen~ . 
namely, that in irespect of items which are bought, stock-· 
ed and supplied to the P&T, the department pays the 
purchase price less discount, if any, plUs comm1ss1on 
of 8 per cent plus taxes . . .. The purchase price is in a 
way notional. They (ITI) are making the purchases 
progressively. We do not pay different rates for each­
lot of purchase. We weigh the purchase price with the 
quantities purchased and this weighted average is 
changed every quarter." 

The Dy. Director General (MM), P&T added: 

"There is a cost check unit of the P&T in ITI. They verify 
the purchase price and on that basis, the bills are paid.'' 

2.51. Explaining the rationale of making purchases through the­
ITI, the Secretary, Communications, stated: 

"We assigned this task to them because in cases where pro­
duction and development of indigenous item is involved~ 
ITI's technical expertise is being made use of by the 
Department in the task of procurement and supplies." 

2.52. Asked whether :i;nrchases could have been made through 
DGS&D instead of ITI, the witness observed: 

"In regard to procurement of many essential items like air­
conditfoning equipment etc., our experience of DGS&D. 
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has not been very happy. There have been inordinate 
delays." 

~ 

2.53. The IT! is not manufacturing barrettor lamps. Asked why 
it became necessary t.Q make ITI1 an agent for procurement of this 
item, the witness adcied: 

"It was an item which was previously imported. Now it is 
indigenised. Indigenous suppliers had to be developed. 
The quality of theiT product had to be improved when 
developmental activity had to be done for which IT! quite 
often renders service to this Department. $econdly, as 
the Chairman, !TI stated, the barettor is purchased by !TI 
for use in exchange equipment supplied by them complete 
to the Department. So we thought, alongwith that, let them 
purchase these lamps also which the Department needs." 

2.54. Asked whether there were other items which were supplied 
to P&T Department but were not manufactured by I.T.I., the Deputy 
Director General (MM) P&T stated: 

"The.re are a large number of items-batteries, power plants. 
components, switch board lamps.'' 

2.S?;, From the information furnished to the Committee, it is 
noticed that the decision to centralise the purchase of barrettor lamps 
was taken from 1972-73 following a visit by the Minister in-charge 
to some telephone districts and some discussions held between the 
Secretary, Ministry o'i Communications and the Cbainnan, ITI. No 
evidence has hen placed be'fore the Committe~ to indicate whether 
the proposa~ to centralise this item of spares was examined on the 
basis of stock position and the projected requirements. In fact, the 
Department have themselves admitted that "the details of projected 
requirements and quantities actually in stock in various Circles were 
not obtained at that time." This information was of a vital nature 
and the Committee see no reason why the same was not called for 
before taking the decision to centralise this item o:f spares. 

2.~G. The Committee find that on 3 March, 1973, the Department 
estimated a requirement of 3.60 lakh barrettor lamps for 1973-74. 
Against this requirement, the quantity ordered on ITI on 4th July, 
1973 was 4.59 lakhs (i.e. one lakh more). For the years 19'71 and 
1975, the forecast of requirement made on 15th January, 1974 was 
3.96 lakh and 4.36 lakh numbers respectively. Aga!nst 'these require­
ments, the order placed on ITI on 29th April, 1974 was 5.00lakb num­
bers for 1974-75 and on 16th July, 1975 for 4.™J lakh numbers for 
1975-76. Thus against the forecast requirement of 11.92 lakh numbers 



for the yea~ 1973-74, 1974-75 and 1975-76, the ac'tual orders placed on 
ITI were for 13.95 lakh numbers. Against these orders, the supplies 
receved by the Department were 13.48 lakh lamps- (1.95 lakhs during 
1973-74, 4.96 Iakhs during 1974-75 and 6.57 lakhs during 1975-76). As 
on 31st .July, 1980, the stock of this item with the user units was 9.19 
lakh numbers. Viewed from the fact that the average consumption 
~f lamps was around one lakh pieces in a year, the placement of 
or ders for' 13.95 lakh pieces for three ye3'rs was far in excess of actual 
r~quirements. The explanation given by the Secretary, Communica­
tions· during evidence was: "Panic had gripped us . . . . The panicky 
si:fuation had forced this decision on the Directo,.ate . . . . . to place 
orders which in retrospect certainly seem too large There had 
been over-indenting on the ITI. I c::mnot possibly deny that . . . . It 
is n1ue that in 1974-75 and 1975-76 the system did not function 
p~perly." 

· 2.57. When the decision to centralise this item of spares was taken, 
1t was felt, according to the Secretary, Communications, that "the 
position would be manageable because we have the data relating to 
genuine needs of the various operating units and we would be able 
to even the shortage if there is a national shodage". As later events 
showed, this expectation was totally belied in as much as neither 
the forecast requirement for the years 1973-74 to 1975-76 (11.92 lakh 
pieces) nor the orders placed on ITI (13.95 lakh pieces) fo"' supply 
d'uring this period was related to the annual consumption of barret­
tor lamps which was only around one lakh annually. T.he Committee 
cannot but conclude that there was a failure of inventory contrOll 
system an,d orders bad been placed on the ITI without proper assess­
ment of requirements as per consumption. Also there was utter lack 
.of coordination between the DGP&T and the ITI in the matlter of 
placement of indents and effecting supplies. The Committee desire 
-that an investigation be made to find out how such grossly exaggerat­
.ed fo1"'0cao;ts were made and even orders placed 011 ITI were for 
.quantities higher than those estimated. Responsibility should be fixed 
· on the officers at different levels who placed orders in large quan­
tiiies totally unrelated to actual requirements thereby resulting in 
over-stocking of these lamps. 

2.58. The Committee expect that after the sad experience of over­
stocking of barrettor ilamps, the DGP&T will pay greater attention 
to the functioning of its material management department so that 
such instances are not rep·eiated. 

2.59. With effect from t April 1976, ''barrettor lamp,.'' was dele­
ted from the list of essential spares and accordingly all field units 
eould thereafter place orders on ITI direct for this item. Yet, on 
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29-4-1977, the DGP&T placed an order on ITI for supply of 2.68 Jakh 
lamps to 18 field units. The reason given by the Secretary, Commu~ 
nications during evidence, for the DGP&T placing direct orders on 
ITI even after decentralisation of this item was: ''It noW appears ia 
retrospect that we had given them a wrong forec~t that in 1976-71 
our probable purchase would be 4. 7.9 lakhs. Out of that we purchased 
from them only 2-68 lakhs, Having given that forecast, we had a 
mora:J responsibility to bail them out." 

2.60. The Committee regret to observe that the DGP&T had to 
place orders on ITI for supply of 2.68 lakh numbers of barrettor 
lamps only to honour ilts commitment to ITI, although the Depa~t ... 
ment knew that "the field units had no requirements of thi$ item: 
immediately". 

2.61. As on 1-4-1977, Bombay Telephone District had a stock ~f 
1,64,461 barrettor lamps. The consumption during the preceding 
year 19715-77 was 14,010 numbers. In April 1977., the consolidated 
order placed by DGP&T inter alia included supply of 18,000 lamps 
to Bombay Telephone District. The Department has explained that 
"80,000 lamps were taken as the requirement for foli.r years for 
consumption in the Telex exchange at Bombay. The existing stock 
of Bombay was assumed to be required for the existing telephone 
exchanges". 

2.62. The Committee consider the above reply of the Department 
as unsatisfactory in as much as order for supply of 80,000 lamps was 
placed by the Department on incorrect assumptions and without con­
sulting the Bombay Telephone District authorities about the stock 
position and their future requirements. This is regrettable. F.iom 
the figures now furnished, it is seen that the stock of barr~tor lamps 
in the Bombay Telephone District at the end of the years_ 1977-78, 
1978-79 and 1979-80 was 1,81,117, 2,12,959 and 2,04,292 respectively 
whereas the annual consumption in 'those years was 7,330;9,8126 and 
8,667 only. The stocks were thus far in excess of actual requirements. 
This indicates a clear case of bad planning in the system of procure­
ment and distribution of stores. The Committee expect that the di&­
tribution machinery in the Department will be revamped to ensure 
that supplies are made methodically and according to actual re-­
quirements. 

2.63. The Committee were informed by the Secretary, Commu­
nications duting evidence that based on actual past consumption, the 
existing stock of barrettor lamps would be consumed in 7i to 8 years. 
The information furnished to the Committee indicates that a number 
of Districts and Circles were carrying heavy stocks as compared to 
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' their annual consUld.ption. The Con:nnittee, thereiore, ueslre that 
the stock position of this item with various Circles/Districts should 
be reviewed afresh and redistribution of lamps done according to the 

'actual needs of the user units. 

2.64. The ITI is not manufacturing barrettor lamps. It purchases 
the lamps from the trade on the basis oi indents placed by the P &T 
Department and charges a commission of 8 per cent on the purchase 
~rjce, for the supplies made to the Department. As regards P&T's . 

·need for having an intermediary for such supplies, the Secretary, 
Ministry of Communications has explained that ''the quality of their 
(,private suppliers) product had to be imp.roved when developmenta1l 

·activity had to be done for whic'h ITI quite often renders service Ito 
this Department. Secondly, the barrettor is purchased by ITI for 
use in exchange equipment supplied by them complete to the Depart-

. ment. So we thought, alongwith them, let them purchase these 
· Jamps also which the Department needs". The Committee are in­
. formed that there are several other items which are purchased by 
the ITI from trade and supplied to the P&T Department. 

2.65. It is rather surprising that the P&T Department purchases 
:from m several items which the m itself does not m~ufactUre. 
The Committee feel that the Department which has its own purchase 
organisation as also technical staff should in most cases be able to 

: make purchases direct from the manufacturers. They recommend 
. that the Department should i·eview each item of stores which is 
~upplied by the ITI but not manufactured by it, identify those items 
~hich could be purchased direct from the manufacg.rers and gear 
up its organisation to effect such purchases. 

NEW DELHI; 

Ap-ril 25, 1981 

VaisaJcha 5, "1903 ·· (Saka) 

CHANDRAJIT YADAV, 
Chairman, 

Public Accounts Committee. 
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APPENDIX I 

(V"u/.r para z.43. 

Annual UaDSUJDpUon of Barretter Lanip•• 

SI. Name of Circles/ Annual Consumption during 
No. Districts -----

1974-75 1975-76 1976-77 191na 1978:79 1979-Sa-

'1 2 3 4 5 6 7 8 

Circles: 

1. Anclhra ;_ 1,231 1,288 3,863 _ 1,640 1,277 g8&-

2. Bihar 

·a. Gajarat 1,150 2,o65 . !j,0!6 2,100 1,612 3,71g 

4· J&K 2,113 775 955. IO 15 47!> 

5. Kerala 9 1,451 14,271 Nil . 1,389 Nil 8o 

6. Karnataka 220 216 335 8o6 517 343 

7. Maharashtra 885 1,033 ), 148 r ,757 2,6g1 4,426 

8. M .P. 1,515 1,783 1,872 1,906 1,931 2,05& 

9· North Easter not available 530 130 14 2,333 1,546 

JO. North Western 83 94 364 186 394 .oH,C. 

11. Orissa 1,800 Nil Kil 560 2,006 200 

12. Rajasthan 30 1,241 3,389 5,381 3,800 28 1 

13. Tamil Nadu 124 159 1,823 526 573 140 

14. U.P .. 3,460 3,9 13 838 4,770 5, 105 7,855 

15. W. Bengal 185 16o 342 579 595 587 

Districts: 

I. Ahmedabad 1,825 3,538 4,657 370 1,610 '2, 236 ' / 

2. Amritsar 234 775 421 497 622 529 

3· Agra !09 336 246 270 Nil _96 

4· Bombay 12,385 18,860 1·4·,010 7,330 9,826 8,667 

. 5. Bangalore N.A. 1,674' 2,072 4,821 6,0 14 6,0i •"' 

-------·- ------·· -- - --
6:r 
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2 3 4 5 6 7 8 
\ 

I 
.6. Baroda 800 r,344 I,320 I,330 r,700 l,750 

I 
Calcutta 8,r9r 9,384 :7· I 4,447 II,339 20,277 11,025 

8. Coimbatore r93 181 207 I9 I 881 892 

9· Chandigarh II8 417 II3 l,651 92 139 

IO. Delhi N.A. 21,740 24,405 38,400 28,700 30,4go 

. ! I. Emakulam : 271 580 152 3,000 2,438 4292 

·12. Gauhati 320 348 380 385 475 375 

-13. H yderabad Nil 7,000 Nil Nil 1,800 Nil 

r4. Indore Not avail- 1,045 
able. 

I, 12 l 461 623 552 

·15. Jaipur 3,372 755 982 676 375 747 

-1 6. Jullundur 214 [287 30I 4II 536 889 

· 17. Kanpur 135 1,916 . 1,385 1,297 2,710 2,138 

·rs . Lucknow 500 422 , 620 429 253 300 

r9. Ludhiana. 49 I29 158 330 545 297 

l!O. Madras r5,343 II,450 13,190 2,000 2,000 6,300 

2I. Madurai 650 78o 720 780 
..... 

330 255 

- 22. Nagpur 1,248 I,686 1,590 I,669 r,746 r,362 

1?3. Patna Not avil- 1,700 1,41 I 4,000 3,000 r,362 
able. 

. 24. Pune r,035 I,275 4,I68 897 1,970 r,025 

25. Rajkot 18 129 212 96 149 26o 

26. Surat 325 90 135 87 2,250 243 

27. Trivandvm 250 281 335 336 175 245 

28. Vijayawada 270 780 66o 730 5rn 400 

.. (File No. 63·I/78-MMC/Vol. III) 



/ 

---
APPENDIX II 

(Vid6 para 2 ·43) 

Closing Balance of Barretter Lainps 

/ ·31. Name of Circle/ Closing Balance at the end of 
No. Districts 

1974-75 1975-76 1976-77 1977-78 1978-79 1979-80 

2 3 4 5~ 6 7 8 

1 

Circles: 

i . Andhra j 15,094 24,884 ~ 23,596 19,728 [ 18,o88 17,100 

2. Bihar f 5,750 7.355 24,076 24,351 [ 24,736 '. 24,879 

3· Gajarat [ 26,316 61,892 ~66,523 64,423 ~ 62,811 56,999 

4· J. & K. 2,535 [_6,496 ~ 8,.p4 LB,314 9,954 9,479 

5· Kerala; 624 7,702 13,691 : 12,302 12,302 10,722 

6. Karnataka 16,416 . 37.555 38,341 : 35,981 34,019 35,13 1 

.7· Mahrashtra 6,291 6,028 11,576 23,347 26,8o2 ) . 25,604 

8. M.P. 14,789 -35,007 41,568 r 38,931 33,779 ' 30,633 

9· N.E. r5,145 ~4.615 
'i 

~4,4.85 j 6,811 [4,478 10,918 

to. N.W. '. 27,455 46,375 : 55,781 r 55,502 55,595 54,278 

II . Orissa i 5,570 " 14,96o r 16, 192 ; 16,552 r 14,552 f 14,352 

I2. Rajasthan 13,039 ~24,2go i 28,580 23,199 t' 19,749 [ 19,468 

;:3. Tamil Nadu .. 4,8g5 10,573 . 8,892 12,go2 13,216 !!f 13,076 

14. U.P. [ 26,223 f 30,840 36,707 31,937 r 26,832 18,977 

15. W. Bengal 840 68o f4,304 r 3,465 . 3,755 3,211 

Districts: / 

I I , Ahmedabad J 1,575 r23,8o3 ' 22,746 . 28,835 f.28,748 26,512 

2. Amritsar · 2,874 ... 3,884 (6,823 7,441 ' 7,040 ' 6,875 

3. Agra 88+ 530 266 Nil Nil 753 

•· Bombav 51,768 100,401 ··164,4(;1 '.181, 117 212,959 20.(.,292 

5· Banplore 1,526 5,142 212,ogg ! 27,129 24,675 r22,165 

69 
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/ 
2 3 4 5 6 7 8 

------
6. Baroda 494 6oo 1,005 925 450 1, 7co 

7. Calcutta 30,266 31,527 120,583 148,754 125,389 ll4,U5 ~ 

8. CoimbatorcJ 8 ,041 14>732 16,085 18,963 17,925 17,03g 

g. Chandigarh _ 4,891 4,474 4,341 2,6go 2,598 2,459 

JO. Delhi 45,885 64,540 97,1148 . 1,33,328 1,115,835 92,901! 

II. Ernakulam 2,148 1,623 4,284 6,150 8,481 4, ias 
12. Gau.ha ti 20 75 165 450 .390 475 

13. Hyderabad Nil 2,863 12,6o7 18,751 18,051 I 8, 0 51 

14- Indore 9,978 12,g87 14>666 17,191 18,568 18, 0 16 

15. Jaipur 4,400 5,305 9,979 10,8o3 i4,ga5 !f,178· 

16. Jullundur • 3,059 11,859 2,646 2,252 1,946 1,50., 

17· Kanpur 13,828 16, 315 19,ogo 17,793 19,470 18,299-· 

18. Lucknow N.A. 2,292 L2,6llO 3,.150 4>885 -t-;64&· 

19· Ludhiana 126 84 1184 179 16o 163 

ltO• Madras 8,970 17,482 20,712 34>681 40,475 34,175 

21. Madurai 1,8go 4,819 4>019 3,310 2,g8o 2,731).. 

22. Nagpur 3,222 7.0$l 10,423 11,7o8 9,822 11,665 · 

113· Patna 5,770 11,570 8,079 6,759 •.f,1157 3>257" 

24- Pune 7,439 13,922 111954 15,715 13,535 12,5m· 

25· Rajkot 375 250 945 949 · 2,493 3,05& 

116. Surat 125 185 300 430 3,226 2',286 

27· Trivand1um 2,013 1,732 1;397· 1,o61 l•,593 1;348" 

28. Vijayawada 3,130 2, 350 1,6go g6o ·450 2 ,-00a-

(File No. 63-1/78-MMC/Vol. III); 
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APPENDIX Ill 

Statement of Conclusions and Recommendations 

Ministry/ 
Department 

3 

M inistry of Communica­
tions (P. & T. Board) 

Conclusion 1 recommendation 

4 

To remove distor tion and attenuation of speech, loading coils 
are inserted by the P&T Department, in their underground cables at 
regular intervals: Earlier these loading coils were of unpressurised 
type and were proc;u.red by the Director General, Posts and Tele­
graphs (DGP.8!T) from the Indian Telephone Industries (IT!), -...J 

Bangalore. To prevent entry of moisture into the cables and help 
locate the cable breakdowns speedily, the Department decided in 
1970 and 1972 on pressurisation of 'Underground cables, implying 
thereby that the unpressurised loading coils in use till then--would 
gradually be replaced by pressurised loading coils for which the 
Telecommunicatici:n Research Centre (TRC) had also finalised a 
tentative design in consultation with IT! in 1971-72. However, not­
withstanding the aforesaid developments, based on the manufactur· 
ing capacity of the !TI and the demands forecast by the Circles and 
the Districts, the DGP&T continued to pl'ace orders on the ITI for 
supply of unpresssurised type loading coils. By J'Uly 1978 large 
stocks of unpressurised type loading coils valued at Rs. 1.16 crores 

had accumulated in the store depots of the P&T Department. By 



2 I.86 -do-

3 I. 87 -do-

4 I . 88 -do-
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September 1980 the value pf the coils in stock had risen to Rs. 1.30 
crores. ' 

As regards reasons for overstocking, the Secretary, Ministry of 
Communications explained during evidence that "orders were placed 
earlier by the various circles and districts directly on the ITI, orders 
were also placed from the Directorate. It seems, there was some 
amount, though not very much, of excess ordering compared to . 
what was actually needed on an annual basis or ·on one or two year 
basis". 

In the view of the Committee, one of the reasons for overstock-
ing was that due to decentra1isation in procurement, various P&T 
circles and districts were placing orders on ITI direct for supply of 
unpressurised loading coils. At the same time, even at the Central ";3 
level orders were placed by the DGPT. Thus, there was utter lack 
of coordinaticn between the Directorate and its various circles and _ 
districts in the matter of procurement of this item of stores. The 
consequence is that a large stock of unpressurised coils has accumu-

' lated. With the introduction of pressurised coils, the rate of normal 
consumption of unpressurised C·Oils already in stock will go down. 
This is a matter of concern. The Committee would, therefore, like 
to lmow as to how, when and where the balance stock of unpres­
surised coils valuing Rs. 1.3(} crores is proposed to be utilised by thP 
Department. 

The Committee have been informed that ~he value ·of the inven­
tory including the unpressurised loading coils in the P&T Depart-

- - . . .. ··- - ~·-:- - - -1 



2 3 

5 1.89 -do-

' 

4 

------- ··----------
ment as at the _end of 1979--80 was Rs. 113.86 crores and that these 
consisted of more than eleven thousand items procured by the 
Department. The Administrative Staff College, Hyderabad had 
examined the inventory control and accounting systems of the 
Department and S'llbmitted its recommendations in 1972. The 
Ministry have informed the Committee that on the basis of these 
recommendations, several steps had been taken to make improve­
ments. A proposal to computerise the invent-0ry control system as 

l 

also other operations of the Department is presently under con-
sideration of the Government. The Committee would like to be 
informed of the progress made in this direction. 

1.89. The Telecommunication Research Centre bad apprehended 
in January 1977 that the pressurised cables would be damaged if 
used with unpressurised loading coils. However, in July 1978 the 
DGP&T instructed the field units to utilise unpressurised loading 

I 

coils so that the large stocks that had accumulated in the store depots, 
could be exhausted. The General Manager, Telecommunications, 
Bangalore had also pointed out in February 1979 to the DGP&T that 
the use of unpressurised loading coils with pressurised cables led 
to serious difficu!lties and would amount to ruining of lalms work 
of cables for the sake of a few thousands worth of loading coils. The 
Ministry have, however, explained that "the use of unpressurised, 

--.1 
IJ.> 



coils with :pressurised cables wmtltl have only :ti1ade op~ration ~f. 
pressurisation less effective. Cable damage as such because of use 
of such loading coils was not involved". Th'e Ministry have further 
stated that "no specific survey was carried out ... . . . there has been 
no other report from the field units of the clifficulties :faried due to 
\such lptii arrangiement . .. ... leakage of gas was detected at some 
places which was attended and there were no damages". As regards 
the view expressed by the TRC regarding the likelihood of damage 
to pressurised cables when used with unpressurised coils, the Secre­
tary, 1 Communications stated in evidence "unfortunately in one of 
o•.n- replies to Audit, a wrqng statement was made that TRC ap­
prehends this; this is not borne out by documents. We should have 
corrected it there." In view of the apprehensions expressed by the "-l 

TRC and the General Manager, Telecommunications, Bangalore re- ~ 
garding the likelihood of damage to the pressurised cables when used 
with unpressurised coils, the Committee consider the reply of the 
Ministry that there had been no report of actual damage, as unsatis­
factory. In fact the Ministry had themselves admitted that no 
specific, survey had been carried out and also that leakage of gas had 
been detected at some places where unpressurised coils had been 
used with pressurised cables. The Committee are inclined to think 
that the main anxiety of the Department was to somehow utilise 
unpressurised loading coils of which large stocks had accumulated 
due to over-indenting, and as such the question of damage to cables 
was overlooked. The Committee would, therefore, recommend that 

______ , ~~~~--~~~~~ 
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a thorough investigation should be made by a team of technical 
experts before unpressurised coils are put to use with pressurised 
cables hereafter. 

The Committee also require an explana'..ion as to how the stock 
of unpressurised coils was allowed to accumulate upto a value of 
Rs. 1.30 crores, in the ligh:,t oi the apprehensions expressed by the 
actual users. 

1.90. Faced with the problem of accumulation of unpressurised 
loading coils, the Department negotiated with M/s. Electrohms, ~ 
Bangalore, for conversion of unpressurised coils, into the pressurised 
type. An experimental order was placed on the firm in September 
1970 for c<>nverting 23 loading coils of 400 pairs into pressurised type 
at ~ cost of Rs. 1.90 lakhs. So far, 15 Nos. of such coils hav.e been 
supplied by the aforesaid firm to Bangalore and Bombay Telephone 
Dis tricts and full report on their performance is awaited. The 
Ministry have stated that "conversion o·f additional quantities of 
pressurised type is not contemplated at this stage". The Committee 
find that the cost of conversion to pressurised type coil involved an 
expenditure of over Rs. 8,000 per piece whereas the cost of a new 
pressurise_d coil manufacltured by the same firm r anged between 
Rs. 159'10/- to Rs. 17,750/-. The Committee recommend that the 
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Technical Team of Experts should go into the matter and advise on 
the following aspects: 

i. Performance of the converted coils and how this compares 
with the performance of the new pressurised coils. 

2. Desirability or otherwise of further conversion of the un­
pressurised coils into pressurised coils on technical and 
financial considerations. 

3. If conversion is not expedient, how best the accumulated 
stocks of unpressurised coils can be utilised. 

The Committee may be apprised of the findings of the Technical -..J 
0\ 

Team withn 6 months of the pr.esentation of this Report. 

1.91. The decision to develop pressurised type loading coils was 
taken in 1970 and a tentative design was finalised by the TRC in ; 
1971-72. Mis. Electrohms, Bangalore fabricated a prototype of 400 
pair loading coil and offered in April 1973 to supply at a pr ice of 
Rs. 14,650 per coil. On receipt of this offer, the department issued 
a tender enquiry in 1972-73 for supply of 200 loading coils of 400 pairs 
each. Out of 13 firms which submitted their tenders, only M/s. 
Eledrohms whose rate was Rs. 15,940 per loading coil had submitted 
the prototype as required under the tender conditions. In April 
1974, the department placed on it an order for supply of 200 loading 
coils of 400 pairs each valued at Rs. 31.88 Iakhs at the tendered rate. 

- - --- -- --·- ---- -- -- ----- ------- ---- ---- - -
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The Minis~ry have informed the Committee that other firms did not 
respond although the department tried to see whether they could 
develop. a prototype. 

. . The Committee gnd 1that the departmen,t agreed to successive 
increases in rates per coil from Rs. 15,940 to Rs. 16,215 in April 1975, 
to Rs. 16,727 in June 1977 'and to Rs. 17,750 in June 1979 in respect 
of the orders placed on M/ s. Electrohms. The Ministry have explain-
ed that the increa~es were agreed to partly due to escalation in the 
cost o-f material and partly due to modifications in design. In a11, ::::{ 
orders worth Rs. 1.30 crores had been placed on this firm for supply 
of pressurised coils of different sizes. The Department have stated 
that this is the only firm in the private sector which is manufactur-
ing pressurised type loading coils. The supply of such_ coils by ITI, 
a public sector undertaking, has been meagre all along. No · wonder, 
M/s. Electrohms took advantage of 'this situation and demanded in­
crease in their rates of such coils from time to time and succeeded 
in getting the approval of the department. The Committee are now 
informed that the Departmen t have floated a fresh tender enquiry in 
August 1980 for supply of pressurised coils of different sizes. As 
pressurised coils will he required in large quantities for use with 
pressurised cables to be laid in the tele-communication network an 
over the country as also for the gradual replacement of the existing 
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m}pressurised coils already laicl undergrou nd, the Committee expect 
that the Department .will endeavour t o develop on urgent basis 
alternate sources of supply of pr essur ised coils so as to obvia te total 
dependence on one monopoly supplier from the trade as has been 
the case hitherto. 

It is surprising that ITI which gave technical know-how to 
M/s. Electrohms have themselves done precious lit:!e to enhance the 
production of this item in their own factory all these years. 

From the information furnished to the Committee, it is 
noticed that the decisicn to centralise the purchase of barrettor !amps 
was taken from 1972-73 follo wing a visit by the Minister in-charge 
to some telephone districts and some discussions held bet ween the 
Secretary, Minis tr~/ of Comm u nications an d the Chairman, ITI. No 
evidence has been placed before the Committee to indicate whether 
the proposal to centralise this it em o1 spares was ex amined en the 

> 
basis of stock position and the projected requirements. In fact, the 
Department have themselves admitted that "the details of projected 
requirements and quantit ies actually in stock In various circles were 
not obtained at that time." This information was ·of a vital natuTe 
and the Committee gee no reason why the same was not called for 
before taking the decision to centralise this item of spares. 

The Committee find that on 3rd March, 1973, the Department 
estimated a requirement of 3.60 lakh baTrettor lamps for 1973-74. 
Against this requirement, the quantity ordered on ITI on 4th July, 
1973 was 4.59 lakh'.3 (i.e. one lakh more) . For the years 1974 and 
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1975" the forecast of requirement made on 15th January, 1974 was 
3.96 lakhs and 4.36 lakh Nos. respectively. Against these require­
ments, the order placed on ITI on 29-4-1974 was 5.00 lakh Nos. 
for 1974-75 and on 16th July, 1975 for 4.36 lakh Nos. for 197f;•-76. 
Thus, against the forecast requirement of 11.92 lakh Nos. for the 
years 1973-74, 1974-75 and 1975-76, the actual orders placed on ITI 
were for 13.95 lakh numbers. Again1't these orders, the s'Upplles re­
ceived by the Department were 13.4'8 lakh lamps (1.95 lakhs during 
1973-74, 4.96 lakhs during 1974-75 and 6.57 lakhs during 1975-76) . 
As on 31st July, 1980. the stock of thif; item with the user units was 
9.19 lakh numbers. Viewed from the fact that the average consump­
tion of lamps w as around one lakh pieces in a year, the placement 
of orders for 13.95 lakh pieces for three years was far in excess of 
actual requirements. The explanation giv~n by the Secretary, 
Communications du.ri:niz evidence was: "Panic had gripped us .... 

I ~ I 
\ The panicky situation had forced this decision on the Directora !·e 

.. . . . to place order .;; which in retrospect certainly seem too large .. . . 
There had been over-indenting on thE: ITI. I cannot possibly deny 
that . .. . ./ It is true that in 1974-75 and 1975-76 the system did not 
function properly." 

When the decision to centralise this item of spares was taken, 
it was felt, according to the Secretary, Communications, that "the 
position would be manageable becau•.>e we have the data relating to 
genuine needs of the various operating units and we would be able 
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to even the shortage if there is a national shortage''. As later events 
showed, this expectaion was totally belied isasmuch as neither 
the forecast requirement for the year£ 1973-74 to 1975-76 (11.92 lakh 
pieces) nor the arders placed on ITI (13.96 lakh pieces) for supply 
during this period was related to the annual consumption of barret­
tor lamps which was only around one lakh annually. The Committee 
cannot but conclude that there was a failure of inventory contTol 
system and orders had been placed on the ITI without proper assess­
ment of requirements as per consumption. Also there was utter lack 
of coordination between the DGPT and the IT! in the matter of 
placement of indents and effecting supplies. The Committee desire 
that an fnveo3tigation be made to find out how such grossly exaggerat­
ed forecasts were made and even orders placed on ITI were for 
q'Uantities higher than those estimated. Responsibility should be fixed 
on the officers at different levels who placed orders in large quan­
tities totally unrelated to actual requirements thereby resulting in 
over-stocking of these lamps. 

The Committee expect that after the sad experience of over­
stocking of barretor lamps, the DGP&T will pay greater attenti·Jn 
to the functioning , of its material management department so that 
such instances are not repeated. 

With effect from 1 April, 1976. "barrettor lamps" was dele­
ted from the list of essential spares I and accordingly all field units 
could thereafter place orders on ITI direct for this item. Yet, on 
29-4-1977, the DGP&T placed an order on ITI for supply of 2.68 lakh 
lamps to 1B field units The reason given by the Secretary, Commu-

--··-· -·-----·--··· ·----------
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nications during evidence, for the DGP&T placi"ng direct orders 0n 

IT! even after decentralisation of this item was: "It now appears in 
retrospect that .we had given them .a wrong forecast that in 1976-77 
our probable purchase would be 4.79 lakhs. Out of that we purchased 
from them only 2.68 lakhs. Having given that forecast, we had a 
moral respon6ibility to bail them out." 

The Committee regret to observe that the DGP&T had to 
place orders on !TI for supply of 2.68 lakh numbers of barrettor 
lamps only to honour its commitment to !TI, although the Depart­
ment knew that "the field units had no requirements of this item 
immediately". 

As on 1'-4-1977, Bombay Telephone District had a stock of 
1,64,461 barrettor iamrf' . The consumption during the preceding 
year 1976-77 was 14,010 numbers. In April 1977, the consolidated 
order placed by DGP&T inter alia included supply of 80,000 lamps 
to Bombay Telephon~ District. The Department has explained that 
"80,000 lamps were taken as the requirement for four years for · 
consumption in the Telex exchange at Bombay. The existing stock 
of Bombay was assumed to be required for the existing telephone 
exchanges". 

The Committee consider the above reply of the Department 
as unsatisfaGtory ~n as much a~ order for supply of 80,-000 lamps was 
placed by the Department on incorrect assumptions and without con-
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suiting the Bombay Telephone District authorities about the stock 
position and their future requirements. This is regrettable. From 
the figures now furnished, it is seen that the stock of barrettor lamps 
in the Bombay Telephone District at the end of the years 1977-78, 
1978-79 and 1979-80 was 1,81,117, 2,12,959 and 2;04;292 respectiv..ely 
whereas the annual consumption in those years was 7,33,09,8.26 and 
8,667 only. The stocks were thus far in excess of actual requirements. 
This indicates a clear case of bad planning in the system of procure­
ment and distribution of stores. The Committee expect that the dis­
tribution machinery in the Department will be revamped to ensure 

. that supplies are made methodically and according to actual re­
quirements. 

The Committee were informed by the Secretary, Commu­
nications duJ"ing evidence that b3sed on actual past consumption, the 
existing stock of barrettor lamps would be consumed in 7} to 8 years. 
The information furnished to the Committee indicates that a num­
ber of Districts and Circles were carrying heavy stocks as compared 
to their annual consumptfon. The Committee, therefore, desire that 
the stock position of this items with various Ci'fcles/Districts should 
be reviewed afresh and redistribution of lamps done according to 
actual needs of the user units: , 

The ITI is not manufacturing barrettor ~amps. It purchases 
the lamps from the trade on the basis of fndents placed by the P&T 
Department and char.ges a commission of 8 per cent on the purchase 
price, for the supplie.s made to the Department. As regards P&T's 
need for having an intermedi~ry for such supplies, the Secretary, 

----- -------------------
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Ministry of Communications has explained that "The quality of 
their private supplies) product had to -be improved when - deve­
lopmental activity had to be done for which ITI quite ·often re1,1.ders 
service to this Department. Secondly, the barrettor is purchased by 
ITI for use in ex·change equipment supplied by them complete to 
the Department. So we thought, alongwith them, let them purchase 
these lamps also which the Department needs". The Committee are 

I 

informed that there are several .other items which are p'Ul'chased 
by the ITI from trade and supplied to ~he P&T Department. 

It is rather surprising that thP P&T Department purchases 
from ITI several items which the ITI itself does not manufacture. 
The Committee feel that the Department which has its own pnr­
chase organisation as also technicai staff should in most cases be 
able to n1ake purchases direct from the manufacturers. They recom­
mend that the Department should review each items of stores which 
is supplied by the ITI but not manufactured by it, :ldentify those 
items which cO'llld be purchased direct from the manufacturers and 
gear up 'its organioSation to effect such purchases. 
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